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INTRODUCTION

I, the Chairman or the Estimates Committee, having been
authorised by the Committee to submit the Report on their
behalf, present this Hundred and Sixty-First Report on the
Ministry of Commerce and Industry-All India Handicrafts
Board and Indian Handicrafts Development Corporation
Ltd.

2. A general examination of the published Annual
Reports of the All India Handicrafts Board and Reports and
Accounts of the Indian Handicrafts Development Corpora-
tion Ltd. for the year ending 3Tst March, 1960 was conduct-
ed by the Sub-Committee of the Estimates Committee on
Public Undertakings whose Report thereon was finally
approved by the whole Committee.

3. A statement showing an analysis of the recommenda-
tions contained in this Report is also appended (Appendix
XII).

4. The Committee wish to express their thanks to the
Officers of the Ministry of Commerce and Industry All India
Handicrafts Board and the Indian Handicrafts Development
Corporation Ltd. for placing before them all the material and

information that they wanted in connection with the
examination.

New DELHI; H. C. DASAPPA,
The 19th March, 1962 Chairman,
The 28th Phalguna, 1883 (S.) Estimates Committee.
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ALL INDIA HANDICRAFTS BOARD
|
INTRODUCTORY

A. Historical Background

Handicrafts* have been aptly described as “the material Revival of
. symbols of India’s unique cultural ethos”. They flourished Flendicrafts.
from time immemorial and at one time achieved world fame
for their artistic and aesthetic value. During the British
* « regime, handicrafts received little encouragement. They were
in a decaying state. After Independence, a separate Board
was set,up for the promotion of cottage industries including
handicrafts. As a result the declining handicrafts are being
revived and favourable conditions for providing stable and
full employment to the craftsmen and suitable markets for
their products both in and outside the country are being
created. Today handicrafts, apart from preserving the coun-
try’s cultural heritage, occupy an important place in the
national economy. They provide employment to a large
number of artisans and earn valuable foreign exchange.
During 1960 alone handicrafts earned foreign exchange
worth Rs. 7.72 crores.

2. To revive and develop the cottage industries including f:;;‘;g:.“
handicrafts, a Central Cottage Industries Board was set up in Board !
1948. The Board during the First Five Year Plan was formed in
reorganised and separate Boards were set up for promoting 948
the development of handicrafts, khadi and village industriest,
handloom industry, small scale industries, sericulture and coir
industries. '

3. The All India Handicrafts Board (hereinafter called All India
the Board) was set up by Government Resolution in Novem- ggf‘_‘é‘ set up
“ber, 1952. It has since been reconstituted thrice in 1954, in 1952.
;257 and in 1960 and its membership enlarged from 21 to

B. Functions

4. The functions of the Board as originally set out in
1952 as well as those which are now entrusted to it are given

*Hardicrafts are those industries which require artistic skill. They
represent traditional skills and artistic tastes of the craftsmen where the pro-
duct is cften a combination of utility and beauty e.g. filigrez, wood carving
and inlay, pottery and earthenware ivory carvings carpets and druggets, etc

tKhadi & Village Industries Board was transformed into a Statutory
Commission in 1956.
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in Appendix I. It will be seen that over the years, the func-
tions of the Board have been enlarged. The main emphasis,
however, continues to be on its advisory and consultative
character.
Board func- 5. The Board has undertaken the implementation of
.,,mgv, certain Central schemes formulated by it. In evidence, the
wing of the Committee were informed that whatever the genesis of the

Ministry.  Board, it was today the executive wing of the Ministry.
Question 6. It is not common for advisory Boards to be invested
regarding f 4

atatus & fun- With executive functions. If they are, the system is open to
ctions of the criticism on the grounds that neither the discipline of a Gov-
Board needs ernment Department nor the responsibility and accountability
examination, .
of a statutory or corporate body attaches to it. The Secre-
tary of the Ministry admitted that it was not normal for
an advisory Board to be invested with executive functions
and that such an arrangement was open to a number of
objections but the system had worked well in practice.
The Committee recommend that the question regard-
ing the status and functions of the advisory Board may now
be examined by Government so that they conform to the
normal and accepted pattern.



||
ORGANISATION

A. Composition and Organisational set-up of the Board
(i) Composition

7. A statement showing the present composition of the l%esmigfb‘
Board as also the year from which the members continue ting handi-
10 serve on the Board is given in Appendix II. There are crafts pro-
1%* non-officials (including the Chairman, two Vice-Chair- $uocss %ith
men and Member-Secretary) and 20 officials of whom 15
are representatives of the State Governments. Among the
non-officials, three are Members of Parliament and the
others have been selected on the basis of their knowledge
and interest in handicrafts, arts and co-operatives. It was
stated that artisans & craftsmen were represented on eleven
crafts Committees set up by the Board. It is thus seen that
the handicrafts producers or artisans are not represented
on the Board. To bring practical experience to bear on the
policies and programmes of the Board, the Committee would
suggest that the representatives of the handicrafts producers
should be associated with the Board.

(ii) Tenure

8. The tenure of non-official members of the Board Need to lay
has varied from time to time. It is rather surprising to note d°.“";)1‘
that at the initial constitution of the Board in 1952 and Seo%o:
its reconstitution in 1954 no tenure was fixed. In 1957 the membership}
tenure was prescribed at three years. In 1960 it was changed %t;::‘;
to two years. The Committee would recommend that a :
suitable tenure for the membership of the Board may be
fixed which would also enable the introduction of fresh blood
from time to time. The Secretary of the Ministry agreed
that a definite tenure was desirable.

(iii) Standing Committee

9. The Board has a Standing Committee of nine mem- Starding
bers, appointed by the Government, for the expeditious g‘;’r“q’.’;g“
examination of schemes and proposals. It consists of the executive
Chairman, the two Vice-Chairmen, Member-Secretary, powers.
Chief Executive Officer, Chairman & the Managing Director
of the Indian Handicrafts Development Corporation and a
representative each of the Ministries of Commerce & Industry
and Finance. This Committee takes all decisions on
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behalf of the Board and is empowered to appoint Sub-
Committees/panels of experts to deal with specific
problems or groups of problems. The schemes
and sanctions for expenditure accorded by the
Chief - Executive Officer under the powers delegated
to him are also required to be approved by this Com-
mittee. No formal delegation of any powers has been
made to it.

10. It is not common for an advisory Board to have a
Standing Committee nor is it common for such a Standing
Committee to be appointed by Government and in practjeé
to exercise powers which are not possessed by the parent
body. The Secretary of the Ministry agreed that the position
was to that extent anomalous. He also admitted that it was
not necessary for the Standing Committee to approve schemes
sanctioned by the Chief Executive Officer. The Committee
suggest that these anomalies should be removed.

mg‘ggf & (iv) Member-Secretary vis-a-vis the Chief Executive Officer

the Member-

Secretary 11. The Board has a Member-Secretary who is a non-

Chief Execu- official. He is paid an honorarium of Rs. 500 p.m. It was
tive Officer. gtated that a Member-Secretary was needed to maintain
liaison with the other organisations, etc.

12. The functions of the Member-Secretary and the Chief
Executive Officer of the Board are given in Appendix III.
The Member-Secretary acts as Secretary of the Board and its
Committees and maintains contact and liaison with other all
India Boards and with State Governments at the ministerial
level on behalf of the Board. The Chief Executive Officer
is responsible for the implementation of the decisions of the
Board and its proper functions etc. It was stated that "the
Member-Secretary had no administrative or financial powers.
These powers vested in the Chief Executive Officer who was
the head of the Department. In actual practice, however,
the Board functions as an executive wing of the Ministry

and the Chief Executive Officer has no separate entity from
the Board.

Committee’ 13. The Committee feel that the system of having two

ec's . o o D

Observa-  parallel functionaries is not always conducive to smooth and

tion, fzarmonious working of any organisation and may on occas-
lons cause avoidable delays. As the Secretary of the Minis-
Iry agreed there could be deadlocks in the present set up and
it would be better to have an Assistant Secretary instead of
the Chief Executive Officer. In this connection the Com-
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mittee understand that in the case of the Small Scale Indus-
tries Board, the Member-Secretary of the Board is an official
under the Development Commissioner, Small Scale Indus-
tries, who is the Chief Executive Officer of that body. The
Committee regret that such an anomaly should have been
allowed to arise and continue for so long and suggest that it
may be remedied without delay.

14. Where there are advisory Boards, the responsibility t‘?'g‘n‘s"

. . jonal setup
for approval and implementation of the development schemes of the Board
Jormulated by them rests with the Ministry. For example, needs to be
the various decisions and recommendations of the Small pi‘:f;e‘i on
Scale Industries Board are acted upon by the organisation of footing.
the Development Commissioner, Small Scale Industries—an
attached office of the Ministry of Commerce and Industry.

During evidence the Secretary of the Ministry stated that
though the Board was not a statutory body, it was treated

as such by the Ministry for all purposes.

15. Thus the organisational set up of the Board does not
conform to normal pattern and stands virtually sui-generis.
The Committee would urge that the organisational set up of
the Board should be placed on a proper footing.

B. Secretariat

16. The Secretariat of the Board consists of 12 service/
craft unit wings and a crafts museum at the Headquarters
Office, New Delhi, five regional offices and two administra-
tive units in different parts of the country. A chart showing
the Secretarial set-up and a statement indicating the strength

and scales of pay of various categories of staff are given in
Appendix IV.

(i) Headquarters Office

17. It will be seen that at the Headquarters Office there sStaff at the
‘are 38 Gazetted and 175 Non-gazetted staff. The head of Headquar-
the organisation is the Chief Executive Officer who is assisted trs Office-
by three Directors. The service units are headed by a Deputy
Director each, assisted by Assistant Directors or Assistant
Development Officers in most cases. At the lower level,
most of the posts were stated to be technical. The existence
‘of the large technical staff was attributed to the fact that the
Board had to provide technical assistance to State Govern-
ments etc., to carry out surveys/studies of various crafts, or-
ganise exhibitions, publicity, etc. During evidence it trans-

»



pired that the technical assistants were doing mostly routine
administrative work.

18. Out of a total expenditure of Rs. 205.48 lakhs in-
curred by the Board during the Second Plan period, the ex-
penditure on establishment alone was Rs. 45.12 lakhs, i.e.
21.96%. The table below shows the rise of expenditure
under various heads during the Plan period:—

Actual Actual Percentage
expenditure expenditure rise .
Head incurred incurred e

in 1955-56  in 1966-61

(i) Pay of Officers . . . 54,720 3,53:498  546%
(i) Pay of Establishments . 88,042 4,02,351 357%
(1i3) Allowances Hon. etc. . . 99,361 4,06,106 309%
(fv) Other Charges . . . 30,072 1,24,563 314%
(v) Expenditure on experts . .. 1,54,807 ..
ToTaL . 2,72,195  14,41,325  429%

It will be seen that the annual expenditure on establish-
ment has gone up from Rs. 2:72 lakhs in 1955-56 to
Rs. 14.41 lakhs in 1960-61 i.e. a rise of 429% . The in-
crease is most marked under ‘Pay of Officers’.

Esmblislh-h 19. The Committee feel that the staff in the Headquarters

ﬁg‘;;;a:f Office is on the high side and that there is scope for reduction.

ters Office  Further there is no rationale in the nomenclature of various

;zqr‘:l:;:v::d posts at the lower level. They, therefore, recommend that the

" establishment of the Hadquarters Office may be reviewed with

a view to placing it or a rational basis and eliminating
unnecessary staff. o°

(ii) Regional Offies

Fuacticns 20. The Board has five regional offices at Madras, Cal-
strength of cutta, Bombay, Lucknow and New Delhi for looking
;hﬂel regional after the development of handicrafts in their respective re-
) gions. Their total staff strength is 5 gazetted and 57 non-
gazetted personnel. The regional offices were set up due to
lack of proper organisations at the State level, the need for
field examination of State schemes submitted for Central
assistance, for watching their progress and conducting sur-

veys and studies of crafts practised in a region.

21. Most of the State Governments have since assigned
special staff for looking after the development of handicrafts.
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Substantial powers have also been delegated by the Central
Government to State Governments for sanctioning of schemes.
The main function of the regional offices is now stated to be
to keep in touch with the State schemes and registration of
handicrafts exporters etc. In evidence the Secretary of the
Ministry stated that there was an advantage in retaining the
regional set up. They were, however, reviewing whether any
economy could be effected in their staff.

22. Since the States have strengthened their development gg;““.‘:;:fe
organisations and the progress of their schemes could be offics meeds
watched through periodical reports and inspections, the con- cxamination e
theuance of the regional offices of the Board needs to be

closely examined.

23. There is a general tendency among the various all- Need tfol‘
India organisaticns to set up their own regional offices. Apart ,cgi,’,';",l
from entailing heavy expenditure by way of rent and con- offices set-up
tingent charges etc., the outlook of the regional offices is gryg::i‘;‘:t‘i’fms
likely to be confined to looking after the interests of for develop-
the areas where they are located rather than to those of the ”"aﬁiﬁ
whole of their region. The Secretary of the Ministry ad- ‘r’:quimctso
mitted that there was this danger. The Committee feel that be reviewed.
with the strengthening of the State organisations and the
availability of quick means of communications these days, it
should not be difficult to do away with the regional offices
and for the States to discharge all their functions. They
would suggest that the matter may be examined by Govern-
ment and the need for different regional offices set up by
various organisations for development of industries may be
reviewed.

(iii) Administrative Units

24. The Board has set up two Administrative Units, Merger of
one each at Madras and Bombay since 1958. These units tive units
were created to assist the Pilot Centres in financial and ad- with regional
ministrative work as the latter were manned by professional ®"**
people who were not conversant with Government financial
and administrative rules. The total staff strength of these
units is two Administrative Officers and 13 other categories
of staff. The Committee are not convinced of the necessity
for setting up these two administrative units especially when
there were regional offices of the Board at those places which
could have performed their functions. The representative of
the Ministry agreed that the units could be merged with the
regional offices of the Board at those places. In this connec-
tion, it was added that orders had recently been passed to
revert the two Administrative Officers to their parent offices.

The Committee trust that urgent steps would now be taken
to merge these units with the regional offices.
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PLAN PROVISIONS AND EXPENDITURE ON STATE
& CENTRAL SCHEMES

A. Second Plan Provision

25. In the First Five Year Plan an expenditure of Rs.
25-87 lakhs was incurred on handicrafts. The Second
Five Year Plan provided for an outlay of Rs. 9 crores fqr*
handicrafts—Rs. 6 crores for State Schemes and Rs. 3
crores for Central Schemes. On reappraisal of the Plan in
1958, the provision was reduced to Rs. 5 crores—Rs. 3-3
crores for State Schemes and Rs. 1:7 crores for Central
Schemes.

B. State Schemes

26. The following table gives the State-wise allocation
of the original Plan provision of Rs. 6 crores, allocation
made as a result of annual Plan discussions and the actual
expenditure incurred:—

(Rs. in lakhs.)
State- State- Actual
wise wise expen-
State allocation  allocation  diture
of made incurred
original as a
Plan result
Provision of annual
of Plan
Rs.6 crores discussion .
@) () 3) 7))
1. Andhra Pradesh . . 20°00 27-10 20°27
2. Assam’ 20°00 10°50 466
3. Bihar 3500 22-44 9°54
4. Bombay 35°00 2927 14-06
s. J. &K 54°-00 2773 14-67
6. Kerala . 15°00 19-43 856
7. Madhya Pradesh . 4500 21°30 11-12
8. Madras 4000 39:92 38-69
9. Mysore 60-00 25-10 13°3I




(€9) ) 3) )
10. Orissa . . . . . 20°00 20°2§ 1347
11. Punjab . . . . . 2500 28-82 17-38
12. Rajasthan . . . . . 50°00 29°7% 14-17
13. U.P. . . . . . . 48-00 4410 34°45
14. West Bengal . . . . 2500 3064 23°49
35. Delhi . . . . . . 8-00 2°73 N.A.
18.*Himachal Pradesh’ . . . 3-00 3-o1 ‘N.A.
17. Manipur . . . . . 3-00 270 0°40
18. Tripura . . . . . 1:00 1-46 0°'10
19. Pondicherry. . . . . 2°00 030 N.A.
20. Andaman & Nicobar . . 2°00 020 o°10
21. NEFA . . . 1°00 N.A. N.A.
22. Unallocated . . 88-00 e
TOTAL 600- 00 386°75 238°44

27. The Committee were informed that the allocation Basis of
.of Rs. 6 crores was made with due regard to population and fl?ot:;:lgfof
concentration of handicrafts in the States. A portion was Plan provi-
however kept unallocated for subsequent distribution to sion.

meet the varying need of development.

28. Though the provision for State Schemes was reduced Need to set
by 45% from Rs. 6 crores to Rs. 3-3 crores in 1958, no g Pre™
State-wise re-allocation of the reduced provision was made. allocation &
The procedure followed was to decide the allocation for re-allocation
cach State, on an annual basis, after discussion between the °f esources.
Planning Commission, the State Governments and the Gov-
ernment of India. The resultant State-wise allocation did
not conform to the original pattern as will be apparent from
the above table. In the case of five States, i.e. Ardhra
Pradesh, Kerala, Orissa, Punjab and West Bengal. the
revised allocation was even larger than the original. 1t was
explained that these States had larger expenditure poten-
tiality and that the Schemes which had been started by
these States prior to the reappraisal of the Plan, had to be
continued and assisted. The representative of the Ministry
admitted that State-wise distribution of the revised provi-
sion should have been made. The Committee would sug-

.
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gest that the principles that should normally guide alloca-
tion and re-allocation of resources to the States need to be
set up.

Shortfall in 29. The total expenditure incurred on State Schemes

expenditure. during the Second Plan was Rs. 238-44 lakhs against the
allocation of Rs. 386°75 lakhs i.e. 62% of the allotted
amount. The expenditure during the last 2 years of the
Plan amounted to Rs. 129-74 lakhs against Rs. 108:70
lakhs incurred during the first 3' years. The slow progress
of expenditure during the first 3 years of the Plan was
attributed to the involved and dilatory procedure for gaifc-
tion of schemes by the Central Government. The proce-
dure was changed from 1959-60 onwards in that the State
Governments were permitted to incur expenditure on conti-
nuation schemes without specific sanction from the Central
Government and on new schemes only after their technical
approval subject to the ceiling fixed for each State.

Prompt 30. The Central Government has been giving financial
‘p‘;l(‘)‘:;gw assistance to the States for handicrafts as also other small
difficulties or industries schemes since the beginning of the First Plan.
problems  The procedure of receipt and examination of development
suggested. ¢ bemes for handicrafts had been in operation since 1952.
The experience gained should have been adequate enough
for the Board to indicate the lines on which the schemes
were to be formulated by the States and submitted for appro-
val. It is surprising that it took six years for the Government
to simplify the procedure. The Committee trust that Govern-
ment would take . adequate steps to ensure that any proce-

dural difficulties or problems that are thrown up in future
are solved promptly.

Special 31. It will be seen from the table given in para 26 “that
::?:tuar:sdto while the actual expenditure in the States of Andhra Pra-
guide States desh and Madras has been equal to the allocation, in other
which are  States especially Assam, Bihar, Kerala, Mysore and Orissa,
a‘gl‘l‘(‘ﬁg‘ge it has been far below the allocation. The low expenditure

taken by the in these States was ascribed to lack of administrative and
Board. technical organisation, time taken in sanctioning the
schemes, delay in recruitment of staff, acquisition/renting
of premises, etc. Success in the small industries sector
depends on the full cooperation of the State Governments -
and their expeditious implementation of the Schemes. The
Committee hope that the Board would take special measures
1o assist and guide the States, particularly those which are

still lagging behind in their programmes of development of
handicrafts.



11
32. The following table shows the break-up of Central

Grants and

assistance into grants and loans to the various States for the oo vy Sv"

development of handicrafts:—
(Rs. in lakhs)
Central
Assistance
States]  Ratio of
. Grant Loan Share (1) to (2)
¢y (@) 3 @
[ ]
?eAndhra Pradesh . 7°54 8-49 4-24 47°53
2. Assam . . . 1-71 1-08 1:87 61-39
3. Bihar . 5-13 2-75 1-66 65-35
4. Bombay 6-89 3-24 3-93 68-32
5. J.& K. 5:34 8-43 2:90 39-61
6. Kerala . . 2-2§ 2-87 3:44 44-56
7. Madhya Predesh 406 3:75 3-31 52-48
8. Madras . 18.53 13-56 6-60 58-42
9. Mysore 446 5-21 3-64 48-52
10. Orissa . 4.24 7-22 2-01 37:63
11. Punjab 6.22 7-56 3-60 4555
12. Rajasthan 5-30 615 2-72 46-54
13. UP. . 18-61 14-40 1-44 56-44
14. West Bengal 8-84 6°55 8-10 5743
15. Delhi . . . NA NA NA .
16. Himachal Pradesh NA NA NA
17. Manipur . . 0-20 020
18. Tripura . . 0-10 ..
19. Pondicherry . . .
20. Andsman & Nicob: 010 .. .
21. NEFA . . . NA NA NA
ToTAL 99:52 9I-46 4746

33. It will be observed that while the States of Assam,
Bihar, Bombay, Madras, U.P. and West Bengal received
nearly 60%, of grants and 409, of loans from Central Gov-
ernment, the States of J. & K., Kerala and Orissa received
about 609, of loans and 409, of grants. It was stated that
the pattern of financial assistance* varied according to the

*For the Second Plan, the follcwing pattern of financial assistance for
various development schemes was prescribed :—
« (a) Development Schemes . 100% of non-recurring and recurring
: expenditure (excluding the cos. of
land and building) as grant.

() Commercial Schemes . 50% cf recurring and nor-recurring
expenditure as grant and 1009,
\gvorking capital as loan.

(¢) Industrial Cooperatives 75% of share capital and working capital
as a two vears and 10 years loan res-
pectively. 50%  of recurring ex-
penditure on special supervisory staff
as grant.

. 1798 (Aii) LS—2.

various
States.
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type of the schemes. The States which could sponsor more
grant earning schemes obviously received larger grants than
others.

34. In evidence, the Committee were informed that the
pattern of financial assistance to State Governments had
been changed for the Third Five Year Plan. Under the
revised procedure, the overall Central assistance to each
State will be divided into loans and grants annually without
reference to the type of schemes sponsored by a State. The
Committee hope that the overall proportion of grants and
loans fixed for the various States will be maintained in actual
practice during the Third Plan period and that the States «ll
take full advantage of the revised procedure.

35. The Committee were informed that no scheme-wise
distribution of the Plan allocation was made. The actual
expenditure incurred scheme-wise during the Second Plan
is given below:—

Total  Percentage
Schemes expenditure utilisa-
(Rs. in lakhs) tion

1. Training . . . . . . . 611 29-17
2. Marketing (including expert promotion) . . 56-7 27-08
3. Production . . . . . . . 26-7 12°7§
4. Cooperative . . . . . . . 28-2 13-47
5. Common Facility Cen . . . 13°9 6-64
6. Research & Surveys (including Technology) -5 072
7. Designs . . . . . . . 95 4-54
8. Demonstration 0-2 009
9. Publicity . 4°4 2-10
10. Quality Marking 3-6 172
11. Museums . 2-2 1°05
12. Administration 10 0-48
13. General Schemes o4 o I19
ToTAL 2C9- 4 100° 00

14.” Amount not broken up as above 29-0

ToTAL . 238-4

36. It will be seen that while the percentage of expendi-
ture on training and marketing to the total expenditure
was 29:17%, and 27-08Y%, respectively, it was 4:54% on
designs and 1°72% on quality marking. In regard to the
development priorities followed by the Board, it was stated
in evidence that the programmes of marketing, quality con-
trol, design development wére given the first priority and

Apparently
these priorities do not seem to have been followed at the
time of examining the State schemes.
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37. The Committee feel that the Board should have a Need for
clear appreciation of the problems relating to the handi- \"dicating

H \ Ly " the lines of
crafts in each State and on that basis should indicate, in dcvellop;x:nt
consultation with the State Governments, the lines on which in various
development of handicrafts ought to be achieved rates,

in the layi
. K ‘ . ying down
various States so that there is no haphazard formulation of physical and

the development schemes by the States. It is also necessary financial

that physical and financial targets for schemes are laid down fgtg:ﬁjsnagnd
and the progress watched periodically. progrgs;l |

periodically.
R C. Central Schemes

£i% Expenditure

38. As already stated in para 25, the final allocation for Actual ex-
‘Central and State Schemes was Rs. 1:7 crores and Rs. 33 penditure in
crores respectively i.e. in the proportion of about 1:2. The g‘;ﬁﬁf, the
intention as indicated in the Second Plan was that majority allocation.
of the schemes would be implemented by the State Govern-
ments and the schemes to be centrally implemented were to
be generally those which were of an all-India character. The
‘total expenditure actually incurred on Central schemes has
‘been of the order of Rs. 20548 lakhs. It has exceeded the
Plan allocation by Rs. 35-48 lakhs.

39. The reason advanced for excess expenditure was that Dﬁiﬂ‘?ﬂi”
the Plan allocation was not rigid and the Government pro- Soia erscu-
-vided extra funds depending on the 6verall annual budgetary tion of deve-
‘position. The Committee have discussed the various Central 1°gmr:’e’: to
.schemes in detail in the report later on. They have com- gi‘fe Govts.
anented on the need and desirability for starting the various
schemes by the Board. Since the development of small
dndustries, including handicrafts, is the primary responsibility
-of the State Governments, the actual execution of the schemes

relating thereto should be left to the State Governments as
‘far as possible.

40. The table below gives break-up of expenditure incur- Break-duip ot

. expenditure

xed on Central schemes:— on Central
(In lakhs of Rupees) Schemes.

Expenditure incurred during

N the Second Plan
Scheme Percentage
Depart- Through to total
mentally Private Total
: institu-
tions
69) (2) 3) @ (s)

1. Establishment 45°12 .. 45°12 21:96

2. Pilot Centres . 22-17 4°67 26-84 13-06

3. Design Development . 18:79 1879 9' 14
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m (2 (3) @ ()
4. Research . . . 1-22 e 1-22 059
5. Publicity & Propaganda . 2-41 e 2-41 117
6. Museums . . . . 3:06 .e 3:06 1°49
7. Marketing Grsnts ., . 2+01 14°28 16°29° re
Loans . . .. 27-16 2716 f 2115
8. Training & Extension ., 0-90 8-57 9:47 4°61°
9. Planning & Research . 1-83 0.62 245 119
10. Exhibition and Export Pro-
motion . R . . 30°3I 0°31 30°62 14°91, €
11. Quality Control . . 0-10 .. o'10 o- 0§
TOTAL . . 127:92 5561 18353

12. Indian Handicrafts Deve-
lopment Corporation (Ex-
port Promotion) . . 21-9§ .. 21'9§ 10-68

GRAND TcCTAL . 149-87 55-61 205-48 100°00

(ii) Implementation of schemes through private institutions

Utilisation 41. It will be seen from the above table that out of an ex-
of  co- penditure of Rs. 205-48 lakhs incurred on Central schemes, a
:n";r;g‘lfl;_ sum of Rs. 55.61 lakhs has been spent through private institu-
organi- tions. The Committee were informed that the policy of the
sations for Board all along had been to utilise cooperative and voluntary
;:Sg‘l’;!‘,‘r’,’l‘egi organisations for the implementation of the development
schemes,  schemes and that this was in accordance with the general ap-
proach of the Plan which laid emphasis on public cooperation
and participation of voluntary organisations. In evidence, the
Secretary of the Ministry stated that it was difficult to state
categorically whether the utilisation of private agencies for
the execution of development schemes was right or wrong.
He, however, saw no harm in utilising those which were well

run.

42. A statement showing the names of the private insti-
tutions, schemes entrusted to them and grants and loans.
given to each is given in Appendix V. It will be seen that
19 institutions have been given grants for various purposes.
like management of emporia, running of training centres,.
research and conducting surveys etc. Some of the purposes
for which grants have been given do not appear to relate
exclusively to the development of handicrafts e.g., experi-
ments in puppet making, research in dyes, collection and
survey of theatrical and allied crafts etc. Further grants have
been given to meet the entire expenditure on various kinds
of craft training to the private institutions which were not
engaged in that type of training before.
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43. The Committee feel that there is no well-defined Committec’s
criterion for the selection of private institutions for giving suggestion.
grants. The need for entrusting the training and other
schemes to these institutions is not quite apparent, espe-

«cially when the Board and the State Governments are al-
ready executing these types of schemes themselves. It is also
likely that these institutions are receiving grants from various
other sources for allied purposes. Further the meeting of
entire expenditure by way of grant without a reasonable
tontribution by the institution concerned does not appear to
be sound. In any case, the selection of the institutions and
the schemes to be entrusted to them should be done after
esreful thought and investigation so as to ensure that it ful-
fills a definite development programme and on recommen-
dation of the concerned State Governments. The Committee
suggest the need for a clear policy in this regard.

44. It wiil be observed from Appendix V that out of Financial
the total financial assistance of Rs. 55.61 lakhs given by the ;s;‘:;‘:‘:e
Board to the private institutions during the Second Plan Indian
perior, the amount advanced to the Indian Cooperative %@cmm
Union alone was Rs. 34:94 lakhs—Rs. 21:35* lakhs as loan
and Rs. 13.59 lakhs as grants. The loan was given as.
working capital for the Central Cottage Industries Empo-
tium and the Ashoka Hotel shop and grants for meeting ex-
penses on account of rent, additional staff, publicity, market
research, design development, training and survey etc. In
addition to the above the Indian co-operative Union had also
been advanced Rs. 1 lakh as loan for working capital in
1959 by the Indian Handicrafts Development Corporation.

45. It was explained that the relations between the Gov-
ernment and the Union were governed by an Agreement
entered into between them in October, 1952 (copy at
Appendix VI) i.e. before the Board came into being. The
Agreement related to the running of the Central Cottage
Industries Emporium by the Society on behalf of the Govern-
ment. The financial obligations were as follows:—

(i) Accommodation:—Government agreed to pro-
vide rent free accommodation on a nominal
rent of Re. 1 per month.

(ii) Government also undertook to reimburse the
Society reasonable loss, if any, which the So-
ciety might incur on the running of the em-
porium upto but not exceeding the maximum
limit of Rs. 18,000 during the first year of
its running and upto such lower limits for

ncludes a sum of Rs. 876 which was adjusted towards repayment.
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such contingent losses in the two succeeding
years as Government might reasonably de-
termine.

(iii) Government agreed that during 1952-53 a loam
not exceeding Rs. 2 lakhs would be provided
to the Society.

46. Except the rent liability of Rs. 99,739, the other
grants and loans aggregating to Rs. 33.94 lakhs given to the
Indian Cooperative Union are not covered by the terms of
the agreement. It was explained that the development pro-
gramme for handicrafts in the Second plan included
assistance for the expansion of marketing throughout the'
country. Under this development programme, assistance was
also provided to the Central Cottage Industries Emporium,
which was approved by the Government in each case. The
Committee were, however, given to understand that from the
current year onwards the Indian Cooperative Union would
not take any grants from Government.
{,‘:;;‘;g“},‘;" 47. In this connection the Committee note that the
the Board Chairman of the Board, one of its Vice-Chairmen and its
;}::cg!“;::‘rli’: Member-Secretary are respectively President, Member and
of the Indian G€neral-Secretary of the Indian Cooperative Union which is
Co-operative running the Central Cottage Industries Emporium. The two
Union. representatives of the Ministries of Finance & Commerce &
Industry who are on the Standing Committee of the Board,
are also members of the Managing Committee of the Central
Cottage Industries Emporium. Thus the main office-bearers
of the Board, on whose recommendation grants and loans
are sanctioned by Government, are also the principal func-
tionaries of the Indian Cooperative Unicn which is the main
beneficiary. Such an arrangement is not in keeping with the
canons of financial propriety.

48. The Secretary of the Ministry also agreed that it
was not a desirable pattern. The Committee recommend
that Government may examine the matter immediately to
ensure that there is no inhibition in the way of the Board
performing its functions with the necessary objectivity.

D. Third Plan

— 49. The Third Five Year Plan has provided for an out--
ml;figlgmy lay of Rs. 86 crores for development of handicrafts—Rs. 6°1
down largest CTOTes for State Schemes and Rs. 2'5 crores for Central
and watching Schemes. In this connection, the Committee understand

&fggggtfd that no targets of performance have been fixed with reference
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to the obyectzves‘ laid down in the Third Five Year Plan.
The representative of the Ministry agreed that it was desir-
able to have some targets and to watch progress with refer-
ence thereto. The Committee trust that the Board would
take necessary steps in this direction without delay.

*The Third Five Year Plan has laid down the following
main objectives to be kept in view in implementing pro-
grammes for village and small industries (including handi-
crafts) = .

¢« (i) to improve the productmty of the worker and
reduce production costs by placing relatively
greater emphasis on positive form of assis-
tance, such as, improvement of skill, supply
of technical advice, better equipment and
credit etc.;

(u) to reduce progressively the role of subsidies,
sales rebates and sheltered markets;

(iii) to promote the growth of industries in rural and
small towns;

(iv) to promote the development of small scale indus-
tries as ancillaries to large industries; and

(V) to organise artisans and craftsmen on cooperative
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DEVELOPMENT PROGRAMMES
A. Design Development Centres

Account 50. To conduct research, to restyle traditional crafts to
g?tﬁrhng suit changing conditions of living, as also to create new
Design designs, the Board has set up four Regional Design Develop-
2:;:1; P-  ment Centres in Delhi, Bangalore, Bombay and Calcutta.

Centres. The designs evolved at these centres are supplied to thv
craftsmen and to marketing organisations for commercial
exploitation. The total expenditure incurred on these centres
during the Second Plan period was stated to be Rs. 18.79
lakhs.

51. The following table gives an account of the working
of these centres:—

No. of No. of

traditional designs

designs supplied to Percentage
Date of restyled craftsmen of (4) to

Name of the Centre establish- and new and empo- 3)
ment designs ria etc. for
evolved commer-
ial ex-
ploitation
1 2 3 4 S
1. Design Centre, Delhi . 2-8-55 900 500 55°5%
2. Design Centre, Bangalore 19-8-55 1,341 610 45°5%
3. Design Centre, Bombay . . 6-4-56 945 200 21°1%
4. Design Centre, Calcutta . 2-6-56 1,384 556 40°2%
ToTAL . . 4,570 1,866 40-8%

52. It will be seen that a total number of 4,570 designs

were prepared at these centres, out of which only 1,866

designs have been supplied to the craftsmen, i.e. 40:8%,. As

regards the marketability of the designs supplied to crafts-

men, no exact information was available. It was, however,

estimated that about 90% of them have been used on a com-
Committee’s Mercial basis. Thus it would appear that a large number of
observation. designs developed by these centres lie without being utilised
by the industry for commercial use. Even those passed on to

the' craftsmen are not being followed up to see the extent to

which they have been successful commercially. This was at-

{rzbuted to lack of an extension service which was now be-

Ing organised. It is somewhat difficult to assess the impact of

18
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zhese centres in improving and developing the designs of
traditional crafts.

53. The Committee observe that in addition to the four Duplication
regional design centres of the Board, the various State Go- °fc°5°ft‘ti“
vernments, viz. U.P., Jammu & Kashmir, Assam, Madhya of design -
Pradesh, Bihar, Rajastban, and Punjab have also set up development.
their own design centres with the financial assistance provid-
ed by the Board. There is a proposal to set up more such
centres in other States also. Further some of the Board’s
Pilot Centres too are engaged in preparation of designs and
grants have also been given to private institutions for this
purpose. It was explained that there was no duplication
ot the functions of the regional centres of the Board and
those of the State Governments. All the centres were part
of a coordinated programme of extension design service. In
evidence it was stated that the Board’s Centres were intended
to concentrate on export market while those of the State

‘Governments catered to the requirements of the local
market.

54. In this connection the Committee understand that {gﬁ;{:
in other countries there is one Central Design Institute and )
other design centres are in States. For instance in Japan, there
is a Central Industrial Arts Institute for improvement and de-
velopment of industrial arts as a whole. Almost every State
Government has got its own technical research and design-
ing institute. The functions of these institutes not only in-
clude study and preparation of new and better designs but
also of materials, tools and techniques and study of market
trends both in and outside that country. The Central Insti-
tute collaborates its work with the work of State Govern-
ment institutes to avoid duplication and to disseminate the
results of its own research. A note indicating the Design
Organisation in Japan is given in Appendix VII.

*« 55. The Committee feel that any kind of centralisation Committee’s
would not be favourable for the growth of the various kinds SU85%t°m
of design forms which have evolved in different parts of the
country over a long period. The growth of crafts designing
could take place in traditional places of the crafts and could
best be fostered by the State Governments. They recommend
that the Board may undertake a detailed study of the design
organisation in Japan with a view to profiting by their ex-
perience and evolving a suitable design development organi-
sation in the country. The representative of the Ministry ad-
mitted that it was worthwhile to study the Japanese system.

B. Pilot Centres
_ 56. To revive the languishing crafts, to bring new people Working
in the trade and to impart training in improved and econo- Fil%t
mical production methods etc., the Board has followed a pro- entres.
gramme of opening pilot centres. Since 1956, it has set up
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26 pilot centres for training, production and revival of
crafts, research and marketing in different parts of the coun-
try. Eight of these pilot centres have since been closed due
either to having served the purpose for which they were
opened or not attaining the desired success. At present only
18 centres are functioning. A statement showing the names,
aims and objects of all these Centres, expenditure incurred
on each during the Second Plan period and their achieve-
ments in brief is given at Appendix VIII.
Overlapping 57. In this connection the Committee observe that
@ the func- ;part from the Pilot Centres of the Board, the State Govern-
Pilot Centres ments have also set up a number of training and production
of Board and centres and their functions overlap to a certain extent. For
°Gf°§,:.t,f_ instance, the Board has one training centre for dolls and toy
ments, making at Bombay while that State Government has centres
for training in these very crafts at Khadakvasla, Kolhapur
and Amravati. In Andhra Pradesh, the Board has a centre
for Kalamkari Art at Kalahasthi and the State Government
has a similar centre at Masulipatam.

Desirabilit 58. In evidence the representative of the Board stated
y o :
of tranfer of that they were negotiating with the State Governments to
Board’s take over their centres and that during* the Third Plan period
centres to . X . ..
State Goy- there would be no pilot centre under the direct supervision
ernments,  of the Board. The Committee welcome this action and hope
that the various pilot centres would be handed over to the

State Governments at an early date.

Need for 59. Training is the main purpose of most of the pilot

effective  Centres of the Board. In the nine centres for dolls making,

controlof  Bombay, musical instruments, Madras, cane and bamboo

g?;‘i‘l‘l‘:‘“ work, Kotagiri and Burliyar packing techniques, Mysore,

centres. kalamkari art, Kalahasti, raffia work, Faridabad, terra-
cota pottery, Varanasi, and lacquer work, Junagadh, a
total number of 511 trainees were trained during the Second
Plan period. The stipend paid to the trainees varied fromx
Rs. 30 to Rs. 75 p.m. and the period of training from six
months to one year generally. The total expenditure incur-
red on these centres was Rs. 7.73 lakhs (Rs. 7.12 lakhs
recurring and Rs. 0.61 non-recurring)—which works out to
Rs. 1,513 per trainee.

60. In evidence the representative of the Ministry admit-
ted that at present the expenditure per trainee was high. The
Comnmittee trust that till the centres are transferred to the
State Governments, the Board would take suitable steps to
control effectively the expenditure on the various pilot cen-
Ires and to ensure optimum utilisation of their capacity.

*At the time of the factual verification of the Report the Ministry sug-

g:sts;% ;:gl:ltnxél;.tead of the word *“during,” the words at the end of” might
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61. Under its marketing programme, the Board had ?fesinbingy

also been imparting training in management of emporia, mig‘ig;“i’n'”l-
salesmanship and co-operative organisation. A total num- mansgement
ber of 172 persons were trained during the Second Plan :fl:npom,
period on which a total expenditure of Rs. 71,549 was gpis'ang
incurred. The trainees were drawn from various emporia co-operative
and Government Departments etc. There is also a pro- g;g:m:;?n
gramme to train 175 persons during the Third Plan period. yop regional
In this connection the Committee note that there are various basis.
organisations imparting training in management of
emporia/salesmanship and co-operation e.g. the Small
Scale Industries Organisation, Handloom Organisation,
Mristry of Community Development and Co-operation etc.
The Committee feel that it would be desirable if the various
organisations pooled their resources and provided such train-
ing on a common regional basis at different centres. They,
therefore, recommend that the feasibility of having a joint
programme of training in this regard may be examined by
Government.

C. Research

62. The First Five Year Plan laid great stress on Delay in
research in handicrafts. From its very inception, the Board 3;“iﬂ8;gcb_
also recognised the importance of research. In its first Lonere aod
report for the period 1952-54, it was indicated that the aim staffing it.
ot its research programme was to take up research in the
tools and techniques employed in the various handicrafts, to
develop new tools and techniques and to extend them to the
handicraft industries. It was, however, not till 1959 that
a Central Handicrafts Development Centre was established
at Bangalore for conducting research in improved tools and
techniques. The Director of the Centre was appointed in
May, 1960. The delay in the setting up of the Centre was
ascribed to the difficulty in finding a suitable person to direct
the Centre. The Committee regret that the Board should
have taken about eight years in setting up the Research
Centre and staffing it properly.

63. Apart from the Research Centre at Bangalore, Desirability
research in improvements and innovations of certain specific f the entire
crafts is also being carried out at the four Pilot Centres of work being
the Board for dolls making, education wooden toys and undertaken
gc()ttery crafts, Bombay and Pine-apple fibre industry, g{n‘::lm

oodbidri. Further grants have also been given to Kala- Centre.
kshetra, Madras for research in dyes. In evidence the re-
presentative of the Board agreed that the Bangclore Centre
would be taking over the entire research work. The Com-

mittee trust that the Board would soon take necessary steps
in this direction.
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64. In his survey Report on Indian Handicrafts (l9§9),
Mr. Nuitaro Fakuoka, Chief of the First Technical Division,
Industrial Arts Institute, Japan, emphasised among other
things the necessity to introduce partially mechanised pro-
duction methods in handicrafts in the early stages as it
would result in saving materials and time, reducing produc-
tion costs and promoting standardisation. In its report of the
Meeting on Small Scale and Handicrafts Industries (1961)
the International Labour Organisation also favoured the
introduction of mechanisation in  handicrafts ¢in
certain preparatory and finishing stages of production. It
further added that utilitarian  handicrafts could
be mechanised without affecting the artistic value of othe
product. For this purpose, it recommended that Common
Facility Service for handicrafts should be organis-
ed both on a regional as well as on a national basis and a
flow of information on the results of research and surveys
should be ensured to keep the craftsmen abreast of develop-
ments in the field since it would assist them in improving
the techniques of production. The Committee recommend
that these suggestions may be examined and effective steps
taken to implement them. In this connection, the feasibility
of having common facility centres both for the handicrafts
and the small scale industries may be considered.

D. Marketing

65. The Board has encouraged the setting up of
emporia and sales depots for the marketing of handicrafts
by State Governments and Co-operative Societies. For this
purpose, grants and loans are given to them. The table
below indicates the increase in the number of emporia/
sales depots, total sales and the Central assistance given to
them during the Second Plan period:

(Rs. in lakhs)

Total  Central
Govt. assistance
No. of emporia/ Total Sales  given during
Sales Depots the 2nd Plan
period

1955-56 1960-61I 1955-56 1960-61 Grants Loans

1. Emporia/Sales De-
pots run by
State Governments 63 127 72°92% 105°43** 38°90 29-83

-2. Emporia/Sales
Depots run by
Co-operative So-

t’:l:ncs . . s 8 19°60 59°16 12:94 15-48
Total . 68 135 9252 164°59 SI84 45.31

*of 54 emporia.
**of 98 emporia.
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66. It will be seen that the total financial assistance lncre&fe ai:l
given to the various emporia/sales depots during the Second noi=o &
Plan period amounted to Rs. 97.15 lakhs (Rs. 51.84 lakhs surate with
as loan and Rs. 45.31 lakhs as grants), while the increase ‘1;2 v’;‘é“egf
achieved in annual sales during the same period was Rs. 72 P
lakhs only. Thus comparcd with the funds advanced, the
increase achieved in annual sales does not appear to be

commensurate.

67. The low sales by the State run depots compared to
the sales by Cooperative Societies is striking. 98 of the
St@te run emporia have only a sales of Rs. 105.43 lakhs—
making an average of little over Rs. 1 lakh per emporia.
While 8 emporia run by Cooperative Societies have sales of
Rs. 59.16 lakhs which shows an average of over Rs. 7 lakhs
per emporia. It has also to be noticed that the Central
assistance to these Cooperatives is very much less than to
the State run emporia. This poor performance of the State
run emporia receiving substantial assistance by way of
grants and loans needs immediate looking into and steps
being taken to remedy the situation.

68. Under the pattern of financial assistance for handi- Review of
crafts, 50 per cent of the recurring and 50 per cent of non- g:‘ﬁ:’i;“
recurring expenditure of the emporia and sales depots is assistanc
met by the Central Government as a grant. Their require- suggeste
ments of working capital are met by loan. The Report on
the Marketing of Handicrafts (1955) observed that Gov-
ernment emporia were incurring inordinately heavy expenses
on c-tablishment and overheads on the strength of Govern-
ment grants. The Working Group on evaluation of handi-
crafts in their Report (1959) observed that barring a few
emporia, all others were running at a loss, which was often
written off against the Government grant. The Group sug-
gested that a review should be made of the working of these
emporia so as to make them commercially successful units.

In evidence the representative of the Board stated that they
were going to undertake the necessary review.

6. The Committee are well aware of the importance
of marketing in the development of the handicrafts
but they feel that assistance in this regard should be
directed towards stimulating a self-sustained effort and mak-
ing the emporia/sales depots self-supporting within a reason-
able time rather than extending protection indefinitely
which may encourage stagnation. They trust tha: a review
of the pattern of financial assistance will be carried out with
this end in view.
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E. Exhibitions

70. To popularise handicrafts among the public, the
Board has been organising and participating in exhibitions
in India and abroad. Since 1953-54 it has participated in
52 exhibitions in India on which a total expenditure of
Rs. 15.42 lakhs was incurred. From the details furnished
to the Committee, it is seen that out of 52 exhibitions, 29
had been held in Delhi alone. No exhibition has so far been
held in certain States like Punjab, Madhya Pradesh and
Bihar. It is desirable that exhibitions should be held in
different parts of the country from time to time and not large-
ly confined to Delhi only. .o

F. Survey

71. Though the Board has undertaken a number of
surveys, complete information about the total number of
handicrafts, their activities, capital invested, production,
employment, wages and level of earnings of artisans etc. is
still not available. The need for collection of full and
accurate statistics has been time and again emphasised in
the various reports and Five Year Plans. A begin-
ning was stated to have been made to collect some data
regarding employment and production during the 1961
census. The Committee would recommend that a compre-
hensive area-wise and craft-wise survey of the existing as
well as potential handicrafts be undertaken.

G. Credit

72. One of the major problems of handicrafts is the
non-avaiiability of easy and timely credit. Their total
annual financial requirements are estimated at Rs. 9 crores.
The table below indicates the financial assistance given, to
handicrafts industries by the various institutions* during
the last few years. -

1. By Central Government through Rs. 22°17 lakhs (loans given to two
Central Schemes. to emporia during Second Plan).

2. By State Directorates of Indus- Rs. 61-:27 lakhs (during the 4 years
tries (under the State Aid to Ins- 1956-57 to 1959-60).
dutries Acts/Rules) ¢

By State Financial Corporations  Rs. 5°30 lakhs (given to 7 parties).
(Kerala, Andhra Pradesh,
U.P. and Orissa).

4. By State Bank of India . Rs. 42°78 lakhs (cash credit and
overdraft given to 32 parties).

s. By Cooperative Banks . Rs. 5-07 lakhs (givento 127 co-
operatives).

. *Bxcluding the Indian Handicrafts Development Corporation, which is
discussed later in the Report.
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73. It will be seen that the credit facilities at present
available to handicrafts especially from financial institutions
are very meagre. In this connection, the Committee under-
stand that in Japan credit is easily forthcoming from
financial institution and no financial assistance is ordinarily
given by Government Departments.

74. The Committee were informed that a Central Gradual do-
Financing Agencies Scheme has been introduced for small I°%*5Y
industries, including handicrafts in 1960-61, as a result provision of
-of which more funds were likely to flow to handicrafts co- g‘?,;‘ ‘gc_
Operatives through Co-operative Banks. Further, the parments
Board was also persuading the Ministry of Finance and suggested.
the Reserve Bank of India to cover all important handi-
crafts under the Credit Guarantee Scheme evolved for
small scale industries so as to facilitate flow of funds from
commercial banks to these industries. The Committee hope
that these measures 'would considerably enlarge Commer-
cial |Co-operative bank lending facilities to handicrafts and
that the provision of credit by Government Departments

would be gradually done away with.

H. Raw Materials

75. The Committee were informed that the supply of Schemes to
raw materials was not much of a problem except in certain f‘c‘hl““ .
crafts which used the imported raw materials. To facilitate f;%%,’tcd °
their supply, Government have now, at the instance of the raw materi-
" Board, introduced the following two schemes under which *-
raw material is made available against the export of finished
£oods manufactured out of them:—

(i) Special Export Promotion Scheme for art
brassware and zari.

(ii) Special Export Promotion Scheme for woollen
carpets, druggets and rugs.

“These schemes are administered by the Board which makes
recommendations to the Licensing Authorities for grant
of requisite licences for the import. In regard to the
checks exercised to guard against misuse of the licences
and the material, it was stated that the exporters were
required to nominate the producers at the time of putting
in their applications, give an account of imported materials
and a certificate to the effect that the material had been
used in the manufacture of particular goods for exports.

«



26

D;Siﬂl’ili‘? 76. As export trade in handicrafts is largely in the hands
B P of people who are not actual manufacturers themselves
depots by and there is always a temptation to sell the imported raw
?o'c‘i’gt?’:“"gr material, which is in short supply, at a very high price, the
associl:tions Committee feel that a system should be devised whereby
of artisans  grtisans will be able to obtain their requirement at reason-
g’i};:df“' able price. This purpose can best be achieved by setting
up raw material depots by Co-operative Societies or Asso-
ciations of the artisans, as appears to be the case in Japan.
They recommend that the matter may be examined by
Government.

L

1. Crafts Museums !

Central cra- 77. For the preservation and popularisation of handi-
f;:tm““b“c’;; crafts amongst the public, the Board decided in 1952 to
fully utilised set up Crafts Museums throughout the country. Pursuant
for want of to this decision, a Central Crafts Museum was set up by
o da the Board at New Delhi in 1954. A total expenditure of
tion. about Rs. 5-40 lakhs has so far been incurred on this

Museum.

78. The Committee were informed that the Central
Museum could not be fully utilised to stimulate develop-
ment and promotion of handicrafts due to lack of suitable
accommodation. It has been shifted to four or five differ-
ent places during its short existence. It is at present located
in rented premises at Thapar House, Janpath. Here too
the inadequacy of accommodation has placed severe
restrictions on all the Museum specimens being put up for
display. It was stated that a new building was being
constructed to display these specimens during the Third Plan
period. In evidence the Secretary of the Ministry stated
that the Museum would be more like a reference library.

Committee’s

t 79. It was not clear to the Committee whether these
suggestion.

specimens could not be appropriately housed in a wing of
the National Museums. In reply it was stated that National
Museums were taking only articles which were more than
100 years old. This does not appear to be an insuperable
difficulty. The Committee, therefore, recommend that the
matter may be examined further. In case the National
Museums are not able to take over the exhibits, it is
necessary that a separate building should be provided for
the display of these exhibits.

Usefulness 80. The Board has also a programme to set up 60 Crafts:
g{ a?tlsnnl'l use- Museums in the rural areas at a total cost of about Rs. 5
ums doubt.  13Khs. These Museums are to be attached with the Infor-

ful. -mation Centres of the Community Development Blocks
and are intended to serve the area in which they will be
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located. The Committee are doubtful of the usefulness of
these Museums. The Secretary of the Ministry also
admitted that these Museums might not produce Commen-
surate results.

J. Quality Control

81. The First Five Year Plan recommended that quality
control should be established for all important lines of
hahdicrafts. The Working Party of the E.C.AF.E.,, on
Small Scale Industries and Handicrafts Marketing in their
Report (1953) also recommended “the establishment
of *2 system of inspection to ensure standard quality for
handicrafts” and urged that “quality control for handicrafts
should embrace control of quality of raw materials,
standard dimensions and specifications as well as work-
manship.”

82. The Committee were informed that quality control Not much
schemes have been introduced for about six crafts in U.P. Progeess.  in
and one or two each in Rajasthan, Punjab, Jammu & quaiity cor-
Kashmir, Andhra Pradesh, Mysore, Madras and Westtrol =~ for
Bengal. Thus it would appear that so far there has not handicrafts.
been much progress in introducing quality control for
handicrafts.

83. Compulsory quality control schemes have been Desirability

introduced only for exports of namdas from Jammu & Of introduc-
Kashmir and woollen druggets from Madras and Mysore. sory ql::flizy
Schemes for other industries are on a voluntary basis. In control.
this connection the Committee understand that in Japan
quality control is compulsory for all exportable items.
During evidence the representative of the Board stated that
the question of introducing compulsory quality control in
respect of important items of handicrafts was under
examination. In a competitive market with an alert
clientele, quality control, apart from its social and moral
obligation, has become a practical necessity. The Com-
mittee hope that an early decision will be taken regarding
the introduction of compulsory quality control wherzver it
is possible.

K. Industrial Co-operatives

84. The Board is encouraging the development of cO- Formation of
operatives of artisans through State Governments by programes for
providing financial assistance. The total number of handi- JoCzicrated
crafts co-operatives in the country which was 148 in 1952 of industrial
and 555 in 1956 rose to 1057 at the end of 1959. co-operatives.
Complete information regarding their membership, share

1798 (Aii) L.S.—3
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capital and production is not available. However, consi-
dering the lakhs of craftsmen scattered all over the country,
it would appear that the co-operative form of organisation
has not so far made much headway. In the Third Five
Year Plan, one of the objectives of development of small
industries is to promote further the growth of artisans and
craftsmen’s co-operatives. The Committee trust that the
Board will formulate suitable programmes for accelerated
development of industrial co-operatives for handicrafts and
set forth annual targets to be attained. ‘

L. Trade Associations .

85. The Ford Foundation Team in their Report (1954)
as also the Second Five Year Plan emphasised that trade
associations should be organised and promoted in the
small industries sector. The need for trade associations of
both dealers and craftsmen was also stressed in the Report
(1955) on the Marketing of Handicrafts.

86. The Board has taken certain steps to survey and to
reactivise existing associations in certain major crafts
as also to form associations of exporters of

f ormation of handicrafts. As a result, four regional handicrafts

t rade associ-
ations.

exporters associations and about 13 associations of hand
printers etc. have so far come into being. Most of these
associations are of very recent origin and are small in
number. It needs no emphasis that trade associations can
play a leading role in providing various kinds of common
services like supply of raw materials, dissemination of
technical and organisational know-how etc. to their consti-
tuent members. The Committee feel that there is consi-
derable scope to develop trade associations in the handi-
crafts and recommend that suitable measures may be evoly-
ed to encourage the formation of such associations.



INDIAN HANDICRAFTS DEVELOPMENT
CORPORATION LTD.

A. Functions and Organisation

87. The Indian Handicrafts Development Corporation
Limited (hereafter referred to as the Corporation) was set
up by the Government of India in April, 1958. The
Corporation has for its object the promotion of export of
handicrafts by organising the industry at home and

developing a market abroad.

88. The Board has an Export Promotion Branch in the g‘;‘:;;f;ion
Headquarters Office. The functions of the Corporation and the
and the Board in regard to the export promotion of handi- Board d on
crafts are given below:— ek relating

to expor t
promotion.

Corporation Board
1. Setting up of Regional Centres 1. Setting up of ¢ Pilot Centres’ for
in India for export purposes. production of handicrafts includ-
ing those having an export po-
tential.
2. Rendering financial assistance 2. Recommending grant of foreign
to exporters by way of loans. exchange licences, etc. in favour
of exporters.

3. Pre-shipment inspection of export 3. Quality Control—Development.
consignments.

4. Participation in foreign exhibitions. 4. Registration of exporters.

5. Setting'up of Trade Centres 5. Publication of directories.
abroad for permanent display
* of handicrafts.

6. Establishment of selling agencies 6. Formation of Exporters’
abroad. Associations.

7. Import and distribution of essen- 7. To examine cases of drawback of
ttai raw materials for the industry. import duty.
8. To administer export promotion
schemes in respect of Landicrafts.

o 9. To consider items for inclusion
under the Export Promotion
Scheme.

89. Thus it would appear that even after the setting up
of the Corporation the Board continues to engage itself on
work relating to export promotion of handicrafts. In

29
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justification for having two agencies for this purpose, it
was explained in evidence that difficulties were experienced
by the Board in taking quick decisions about participation
in fairs and exhibitions and following up the orders. Now,
the Board, as a department of the Ministry, dealt with
higher policy matters, whereas the Corporation concentrat-
ed on commercial transactions. The Secretary of the
Ministry agreed that the Board could be made to do the
functions of the Corporation. He shared the doubt of the
Committee regarding the advisability of starting a separate
Corporation to take care of the commercial activities. He,
however, added that a decision had recently been taken to
merge the Corporation and the Handloom Export Orga:-
sation under the State Trading Corporation as its subsidiary.
‘,O:Mmmf,;s 90. That the Corporation is being merged with the
' State Trading Corporation as its subsidiary, so soon after
its constitution, clearly indicates that the need for it was
not fully examined at the time of its setting up. However,
the Committee welcome the decision to integrate the
Corporation and the Handloom Export Organisation under
the State Trading Corporation and hope that it will be
implemented at an early date.

Desi rabili 91. The Cammittee note that Government are not
rability . . . o] epes s, .
of emarca. Clear in their mind as to whose responsibility it is to be in
ting clearly charge of export pramotion—whether it should be left to
(‘h'r' l:l:is;a?-g the Handicrafts Corporation which may become subsidiary
an the of State Trading Corporation or whether the Handicrafts
> oration. Board should continue to administer export promotion. It
is time that the Government decided one way or the other
instead of allowing these two agencies to perform the same
function. Now that the decision to merge the Handicrafts
Corporation with the State Trading Corporation had been
taken, the Committee feel that the work of export of handi-
crafts may well be left in the hands of the Corporation. In
any case the Committee consider it is time for the Govern-
ment to come to a definite decision in the matter and
clearly demarcate the functions of the Board and the
Corporation and avoid duplication of agencies.

lll)oi::gt gf‘ _ 92. The present composition of the Board of Directors

{ easibility of of the Corporation is given in Appendix IX. It will be

associating seen that of the 5 Directors (excluding the Chair-

cxporters  man and the Managing Director), 3 are represen-
tatives of the All India Handicrafts Board and one each of
the Ministries of Commerce and Industry and Finance. No-
representation has been given to the exporters on the Board
of Directors of the Corporation.



31

93. In evidence the Secretary of the Ministry stated
that the commposition of the Board of Directors of the
Corporation would undergo a change as a result of the
merger. He, however, added that at present there was no
" proper organisation of fhe handicrafts exporters and mere-
over it might not be possible to have on the Board persons
who were directlv interested in the export business. The
Committee suggest that the feasibility of associating the
exporters with the working of the Corporation either
directly or through advisory committees may be examined,
so as to enable their problems and requirements to be fully
.appreciated.

94. The Corporation has set up three regional centres
.at Bombay, Calcutta and Madras during the last two years.
These centres are equipped with samples of Indian Handi-
crafts to provide a ready guide to the overseas buyers.
Their main functions are to act as co-ordinating agencies
between the foreign buyers and the Indian suppliers, under-
itake pre-shipment inspection and arrange financial and
raw material assistance.

95. In evidence the Socretary of the Ministry explained
that the regional centres of the Corporation were really
'show rooms. He added that as a corollary to the merger of
the Handicrafts and Handloom Export Organisations,
the question of combining their regional centres would come
up for review. He also agreed to designate the regional
centres as all-India Show Rooms. The Committee hope
that necessary steps in this direction will be taken without
any delay.

96. The Corporation has set up the following three Deve-
lopment Centres:—
*. (i) Production-cum-training centre for dolls mak-
ing, Bangalore.

Zii) Common facility centre for brass artware indus-
try, Moradabad.

(iii) Ladies artistic handbag production-cum-training
centre, Okhla, New Dehhi.

As ‘stated in para 57 of the Report, the Board and the State
‘Governments also have their own production and training
centres. It was explained that their centres were intended to
cater to the internal demand while those of the Corporation
to meet specific export requirements.

97. In evidence it was stated that there was overlapping
in the case of Bangalore Centre. This Centre would, how-
ever, be shortly handed over to a Co-operative Society of the

Regional
Centres.

Develop-
ment
Centres.
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trainees. The other centres had to be set up by the Corpora-
tion so as to produce goods with a blend of foreign tastes and

Committee’s Indian background. The Committee are not happy about

observation. setting up separate development centres to meet export and
internal requirements. They consider that the work relating
to the organisation of production whether to meet internal
or external demand should be done by the same agency
which should naturally be the Board.

.

B. Export Promotion
Trends in 98. The table below gives the value of exports of handi-

cXport. crafts since the year 1951-52:— o

Total Exports

Year —_—

(Rs. in lakhs)

1951-52 . . 79698
1952-53 . . . . 558:62
1953-54 . e 692° 19
1954-55 . . . 70372
1955-56 . . . N . . 768 86
1956-57 (9 months only) . . . 61662
1957 636 40
1958 667°90
1959 764 20
1960 . . . 773°00

Committee’s 99. It will be seen that the annual exports of handi-
observations. crafts have fluctuated between about Rs. 6 to 8 crores dur-
ing the last decade. The exports have at no time even reach-
ed the level of exports in 1951-52 when it amounted to
Rs. 796°98 lakhs. There has, however, been an improvement
in exports since the setting up of the Corporation in 1958.
While the Committee note with some amount of satisfaction
the upward trend in recent years, they feel that there is yet «
large leeway to make up to meet the vast market potential
abroa_d. They hope that the Corporation would take more
effective measures to boost up exports by a continuous study
of foreign markets and their requirements. ’

Export of 100. A statement showing the various items of handi-
woollen crafts exported since 1957 is given in Appendix X. It will
mm be seen therefrom that the woollen carpets and druggets cons-

" titute the major item of handicrafts exports. Over 509,

<



33

of the total exports of carpets are made to the United King-
dom from where they are re-exported to various countries.
The following table shows the quantity and value of the ex-
ports of woollen carpets from India to United Kingdom as
well as that country’s total imports of this merchandise:—

Exports of woollen carpets  United Kingdom’s total
from India to U.K. imports of woollen carpets,

Year
Quantsty Value Quanzity Value
In sq. yds. I;lll{n;khs In sq. yds. in £
[s) .
® 2957 . 12,79,841 231°09 22,09,533 51,67,716
1958 . 13,03,055 277-89 16,77,578  42,96,234
1959 . 13,85,721 265°31 17,86,865  47,13,202
1960 . 12,72,372 25149 959,811  31,51,364

(First half)

It will be seen that the quantum of exports of woollen
carpets from India to United Kingdom declined from
13,85,721 sq. yds. in 1959 to 12,72,372 sq. yds. in 1960.
This was attributed to competition from other countries like
Pakistan. Since the carpets and druggets are the major
items of exports, the Committee suggest that special mea-
sures may be taken to increase their export.

101. The Committee suggest that information regarding I‘:f°;‘é"i;‘°n
volume and value of exports of handicrafts should be publish- éxggm t§
ed in the Annual Reports of the Corporation which are be published
presented to Parliament. ‘I‘{‘eg.f‘g‘;fl

102. No general survey to determine export potential of Desirabil ty

Indian handicrafts in the various countries of the world of compre-
has so far been conducted. The Corporation through its ?ﬁié,v,%f
agent at Frankfurt has conducted market surveys of West foreign
Gerlmany and neighbouring countries. Certain trade dele- markets,
gations and foreign exporters had also visited India to ad-
vise on the consumer goods requirements in the USA etc.
The Committee feel that there is need for a comprehensive
survey to find out the potentialities of foreign markets for
Indian goods including handicrafts. In evidence the Secretary
of the Ministry admitted the desirability of such a survey. The
Committee suggest that necessary steps to conduct such a
survey may be taken.

103. To assist exporters in the timely execution of export Financial
orders secured by them, the Corporation started a financial ‘S":ﬁ‘;‘n’:‘”
assistance scheme in 1958. Under this scheme short-term ’
loans are advanced to exporters upto 809, value of the ex-
port orders at 539, interest. By way of security, an exporter
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has to hypothecate his stock in trade and moveable as also
deposit the Letter of Credit with the Corporation and
execute a promissory note. In the absence of Letter of
Credit, the Corporation insists upon the exporter taking an
export insurance cover from the Export Risks Insurance
Corporation.

104. The table below shows the number of parties,

amount of loans advanced to them by the Corporation
during the last three years and its percentage to total

exports:—

Amount
advanced by Total Percentage
the corporation exports of (3) §o(4)
No. of (In Ekhs of (In lakhs of

Year Parties of Rs.) Rs.)

() @ (€)) (4) (s
1958 1 -55 667°90 -08%
1959 6 555 764°20 *73%
1960 7 7°00 773" 00 *91%

105. It will be seen that the financial assistance rendered
by the Corporation constitutes a very small fraction of the
total exports. Further, the assistance has been availed of by
a few parties only and all others seem to have raised the
necessary resources on their own.

106. In evidence the Secretary of the Ministry admitted
that the impact of the scheme today was negligible. He ad-
ded that the Corporation had to start this scheme ‘because
the Banks were not coming forward to help the exporters. He
felt that the Banks could easily take over this function. The
Committee feel that the provision of financial assistance to
the industries should be left to the financial institutions. In
this connection, they understand thatr Govermnment have re-
cently accepted the recommendations of a Working Grdup
to enlarge bank lending facilities to the exporters. The Com-
mittee suggest that after this decision is implemented, Govern-
ment should examine whether it is necessary for the Corpora-
tion to operate its financial assistance scheme. Meanwhile,
the scheme should be given the widest publicity so that more
exporters may take advantage of it in augmenting the coun-
trv’s exports. ]

107. From a perusal of the list of loanees, the Committee
observe that a loan of Rs. 1 lakh had been given to the
Indian Cooperative Union in 1959 for working capital. It
was sought to be justified on the grounds that the Memoran-
dum of Association of the Corporation stipulated grant of
loans for working capital and that it had been utilised by the
Union for executing export orders.
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108. Loans under this scheme are to be given by the
Corporation against definite export orders. The Committee
are doubtful of the propriety of granting a loan for working
capital to the Indian Co-operative Union, particu-
larly when no such loan is being given to others. In this con-
nection, they would refer also to para 47 of the Report.

109. The Corporation has undertaken pre-shipment ins-
pection of handicrafts meant for export to ensure that the
merchandise conformed to approved samples, specifications,
photographs or drawings prescribed in the order. For this
service, the Corporation charges 1%, of the invoice value as
fez. The inspection under this scheme is purely voluntary.
Since its introduction in 1960, only 20 parties (including 3
importers) have got their goods inspected by the Corporation.

Pre-ship-
ment inspec-
tion.

110. Regarding the desirability of making preshipment Desirability

inspection compulsory, as is the case in Japan, it was stated
during evidence that India was a vast country and the points

of making
pre-shipment
inspection

of pre-shipment inspection would have to be too many. The compulsory.

exporters might feel shy to subject their goods to such an ins-
pection and it might also involve some additional cost. The
Secretary of the Ministry agreed that pre-shipment ins-
pection was desirable and stated that a decision had recently
been taken to make the scheme compulsery in respect of car-
pets and brassware. The Committee feel that to obviate com-
plaints from foreign importers, pre-shipment inspection is
necessary. They suggest that the desirability of making it
compulsory for as many products as possible may be
examined.

111. To study and develop foreign markets, the Corpora-
tion has established a selling agency at Frankfurt (West

Various
agencies
engaged

Germany). The annual expenditure thereon had been on export
about Rs. 60,000. It has plans to establish a net-work of Prometion.

agencies at other important centres abroad. In fact, there
are various Government agencies and 'private institutions
engaged on export promotion, such as the State Trading
Corporation, the Indian Handicrafts Development Corpora-
tion, the National Small Industries Corporation, the All
India Handloom Fabrics Marketing Co-operative Society
and a number of Export Promotion Councils. Each of
these organisations appears to be working in separate com-
partments and there does not seem to be a coordinated
effort in the matter.

112. In this connection the Committee understand that Japanese

in Japan there is only one Export Promotion Organisation

organisation
for export

i.e. the Japanese External Trade Recovery Organisation promotion.

{JETRO) which handles products of cottage industries, small
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enterprises and large industries. It has branches in foreign
countries which display various Japanese products, study ve-
action of purchasers and furnish information to manufac-
turers/exporters. It seems to have been able to handle several
commodities with a measure of success.

Review of 113. In evidence the Secretary of the Ministry admitted
:’.‘;ﬁt‘:} of  the effectiveness of the Japanese pattern of organisation. He
organisations dgreed that it was possible to have common sales organisa-
for export  tions and show rooms in foreign countries which apart from
1:31;:;:1&n economy would have many other advantages. He added that
" after the new Handicrafts and Handloom Export Organisa-
tion had worked for some time, the question of combinirig
small scale industries with it could be considered. The Com-
mittee recommend that Government may examine the matter
and review the working of various organisations operating
in the field of export promotion with a view to reducing their
multiplicity and bringing about coordination and thus effect-

ing economy and efficiency.

C. Financial Position and Trends of Operation
114. The table below shows the important items relating

to the financial position and trends of operation of the Cor-
poration during the last three years:—

(In lakhs of Rs.)

Particulars 1958-59 1959-60 1960-61

1. Paid-up Capital . . 10 10 10

o

‘Total Income . ‘04 ‘19 *28
Total Expenses . 337 272 476
Grants given by Government  3°20 325 3°9Q ¢

Loans and Advances 1°2 155 416

IS

Cash & Bank Balances . 9°17 8:59 1-38

115. The Corporation is functioning as a developmeatal
and promotional body. Its paid-up capital, which had been
raised from Rs. 10 lakhs to Rs. 12 lakhs in 1961-62, is.be-
ing utilised for advancing loans to exporters as well as for
importing raw materials for supply to them. Till 1959-60,
however, major portion of the paid-up capital remained un-
utilised and there were large cash and bank balances.

Expenses 116. The income -of the Corporation is very meagre
beingborne and the difference between its income and expenses is borne
:’.?“‘-"!'7 of by the Government by way of annual grants which amounted
grants, to Rs. 10:35 lakhs during the last three vyears.
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117. It will thus be seen that the expenses of the Cor-
poration are being met by Government grants and its working
capital requirements are being met from the share capital.
There is thus no incentive for the Corporation to economise
and operate on business principles. In evidence the Secre-
tary of the Ministry admitted that the working capital re-
quirements of the Corporation should have been financed
by way of loans. The Financial Adviser, however, stated that
if the working capital had been given as a loan, the net finan-
cial effect would have been to increase grants being given to
the Corporation. In this connection, the following state-
menf made in the First Annual Report of the Corporation is
also noteworthy:—

“Although the Corporation was registered as a limitad
company, its aim and objects would primarily be
promaotional in the initial stages. As such, the
working deficits would have to be met with Gov-
ment grants from year to year”.

118. The Committee do not appreciate why developmen-
tal and promotional functions should be entrusted to an or-
ganisation set up under the Companies Act, as performance
of such an organisation can be evaluated only if it works on
business and commercial principles. They fcel that the Com-
pany form of organisation, which has its own share capital,
is not a proper device for undertaking developmental and pro-
motional activities. In this connection, the Committee would
also refer to para T7* of their 80th Report (2nd Lok Sabha)
wherein they have suggested that the Company form should
be resorted to for organisations of a specified nature.

NEw DELHI; H. C. DASAPPA,
The, 19th March, 1962. Chairman,
The 28th Phalguna, 1883 (S§). Estimates Committee.

¥« g, The Committee.............. consider that all whouly St®e-

owned Public Undertakings should generally be in the form of statutory
cerporations, or, where necessitated by special reasons, in the form of
departmental undertakings and the company form should be an exception
to be resorted to only for organisations of a specified nature........ They
recommend that an expert committee be appointed to examire the whule
question and to advice the Government on the principles which should
determine the appropriate form of organisation for the various types of
undertakings.”

[Eightieth Report of Estimates Committee (2nd Lok Sabha))

Company
Form of
Organisation
not a proper
device for
develop-
mental and
promotional
activities.



APPENDIX I
(vide para 4)
Functions of the all India Handicrafts Beard

Functions as now entrusted to the
Board vide Min. of C & I Reso-
lution dt. the 12th August, 1960

2

Functions as originally set out vide
Min. of C & I Resolution dt. the
sth November, 1952
I

The functions of the Board will The functions of the Board “will
be 10 advise Government generally on be generally to advise Government
the problems of the handicrafts indus- on the problems of the handicrafts in-
try and, in particular, to improve and dustry with a view to adoption of mea-
develop production and promote sales sures which are necessary to assist in
in India and abroad. The Board the improvement and development of
will also advise Government on grants these industries and, in particular :
and loans to State Governments and
private Organisations and Institutions
for financing activities necessary for
the development and improvement of
handicrafts.

(a) to study the technical, finan-
cial, organisational, artistic and
other aspects of these indus-

Among the purposes for which the

-grants or loans may be made are : —

(@) Introduction of better techni-
que and improved equipment;

(b) Prescribing of standards of
quality and arrangements for
their enforcement;

(¢) training of personnel;
(d) promotion of research;

(e) improvements in design and
introduction of new patterns;

(f) publications on cottage indus-
tries products in the form of
catalogue, directory, guide
books on industries, pictorial
posters;

{g) procuring and supply of raw
materials for ‘Handicrafts’ and
to suggest ways and means of
marketing products both in
Indis and abroad.

(h) 1o set up ali-India Handicrafts
Museums for the purpose of

tries and to formulate plans
for their development ;

(b) to assist the State Govern-
ments in plamming and exe-
cuting schemes for the deve-
lopment of handicrafts and to
co-ordimate such develop-
mental efferts among various
State Governments ;

(c) to examine the proposals
received from the State Gov-
ernments and other institutions
for Central financial assistance
and to make recommendations
to the Government of India
in such cases ;

(d) 1o formulate schemes to be
undertaken directly by the
Central Government and to
assist in their execution ;

(e) to initiate active measures for
expansion and promotion of
sales of handicrafts in India
and abroad ; and
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I 2

displaying and popularising (f) to recommend any other mea-
the goods ; and sures necessary for the develop-

({) conduct of ecopomic surveys ment of handicrafts by such
and collection of statistics. means as technological im-
provement, design develop-

ment, quality control, research,

training and extension, pub-
* licity, organisation of muse-
ums, co-operatives, and allied
institutions, securing of raw
materials and credit and hous-
ing and welfare of craftsmen




APPENDIX II
(vide para 7)

Present Composition of all India Handicrafts Board and the year from
which Members continue to serve on the Board

Year from which Members
continye to serve on the Board

Chairman )
1. Shrimati Kamala Devi Chattopadhyay. 1952

Vice-Chairmen 0
2. Shrimati Kitty Shiva Rao . 1952
3. Shri U.S. Malliah, M.P. . . 1952

Members
4. Shri Rameshwar Rao, M.P. . 1957
5. Dr. Nihar Rajan Ray, M.P. . 1960
6. Shri N. Ranganadhan 1957
7. Shrimati Bina Dass . 1952
8. Shrimati Kamala Dongerkerry 1957
9. Shrimati Manjubhashini . 1952
10. Prof. P. N. Dhar . . 1960
1I. Dr. Roy Chandhrv (Madras) . . . 1960
12. Shri G. Venkatachalam . . . . 1954
13. Shri C. M. Sukhia . . 1952
14. Shrimati Prabha Shah . . . . . . 1960
15. Shri L. C. Jain . . . . . . 1957
16. Chairman, Indian Handicrafts Development Corporation,

New Delhi. . . . . . . . 1960

17. Managing Director, Indian Handicrafts Development .
Corporation, New Delhi. . . . . . . 1960

18. Chief Executive Officer, All India Handicrafts Board,

New Delhi. . . . . . . . 1960
19. One representative of Ministry of Commerce and Industry. 1952
20. One representative of Ministry of Finance. . . 1952
21—35. One representative of each of the following States :— 957

Andhra Pradesh, Assam, Bihar, Gujarat, Jammu and
Kashmir, Kerala, Madhya Pradesh, Madras,
Mysore, Orissa, Punjab, Rajasthan, Maharashtra,
Uttar Pradesh and West Bengal.

Shri L. C. Jain acts as Member-Secretary of the Board.
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APPENDIX 1IN
(vide para 12)

Starement showing functions of the Member-Secretary and the Chief Executive
Officer of the All India Handicrafts Board

Functions of the Member-Secretary  Functions of the Chief Executive Officer

He will act as Secretary of the All He will carry out all administrative

India Handicrafts Board and also as
Secretary for all the Committees
of the Board except the Staff Com-
mittee.

work which would include imple-
mentation of all decisions of the
Board and its Committees subject
to the general direction of the

Ministry of Production (Now Mi-
nistry of Commerce and Industry).

He will maintain contact and liaison
with other Boards in the field of
small-scale and village industries.

He will obtain sanctions of Govern-
ment, where necessary, in regard
to the decisions of the Board and
its Committees.

He will maintain contact and liaison
with the Cottage Industries Boards
in different States and with State
Governments at the ministerial
level on behalf of the All India
Handicrafts Board.

He will be responsible for preparing
annual budgets for the conside-
ration of the Board.

He will be responsible for matters
relating to establishment, adminis-
tration, finance and accounts of
the Board. He will have super-
visory powers over the entire staff.

He will be ex-officio Member of all
Committees of the Board and will
also attend all meetings of the Beard
and the Standing Committee of
the Board.

Any proposal involving financial com-
mitments or implications will be
examined by him in the first ins-
tance before it is referred to the
Board or its Committees. He
will, however, neither withhold

v a proposal nor delay its sub-
mission.
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APPENDIX IV
(vide para 17)
Chart showing the Organisational set up of All India Handicrafts Board
All India Handicrafts Board

Standing Committee

Chief Executive Officer

[ [
Headquarters (lﬁce, Delhi Regional
| I
|
Il l'
Service & Craft Unit Wings Crafts Museum Accounts General AJ;ministration Regional Offices Administrative Units
I| é) 1. Southern Region, 1. Administrative
Directors Director Accounts Officer Section Officers Madras. Unit, Madras.
2. Western Region, 2. Administrative
Bombay, Unit, Bombay.
Marketing Dy. Director 3 .
Asstt. Director 3. Eastern Region,
(Class II) Calcutta.
Exhibitions Dy. Director

Exhibition Officers

Agssistant Directors
Planning and Research Dy. Director
Research Officer
Asstt. Director
Statistical Officer
Cost Accountant

Quality Control Dy. Director

Export Promotion Dy. Director

Asstt. Development Officer

Production Dy. Director
Publicity Publicity Officer
Co-operatives . Deputy Director

Credit Fund . Dy. Director

Design Dy. Director
Asstt. Director

Development . Deputy Development Officer :
Asstt. Director

Technology Dy. Director

Asstt. Development Officer (Wool)
Asstt. Director (Texiiles) :

Asstt. Director (State Schemes)

Asstt. Development Officer (Class II)
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4. Northern Region,
Delhi.

> Section Officer 5. Central Region,

Lucknow.

1
% Section Officer
J

& Section Officer
J



Statement showing strength & scales of pay of various categories of staff
of All India Handicrafts Board

Posts Designations Scale of Pay
No.
I 2 3
Headquarters Office
Gagetted
Rs.
1 Chief Executive Officer’ I IO%—SO —I1300—60—I1600—100—
. 1800
3 Directors. . . 1300—60—1600
10 Deputy Directors . 700—40—1100—50/2—1I1250
*°% Deputy Development Oﬂicer . Do. .
1 Publicity Officer’ . . Do.
2 Assistant Development Oﬁicers . 400—400-—450—30—600—35—
670—EB—35—950.
7 Assistant Directors . Do.
1 Research Officcr Do.
2 Exhibition Officers Do.
1 Statistical Officer Do.
1 Cost Accountant . Do.
1 Accounts Officer . . . §90—30—830—35—900
1 Asst. Director (Class IT) . . 350—25—500—30—590—EB—30—
~  800—EB—30—830—35—900
I Assistant Development  Officer
(Class IT) . . . . Do.
& Section Officers . . . Do.
38 Total Gazetted
Non-Gagetted
* 3 Commercial Artist . . . 325—I15—475—EB—20—5§75
1 Technical Officer (Librarian) 320—15—470—EB—15—530
1 Asst. Publication Officer . 325—15—475—EB—20—575
3 Senior Investigators . 325—15—475—EB-—20—575
3 Assistants . 210—I10—290—15-—320—EB—
15—425—EB—15—530
2 Accounts Assistants . - Do.
13 Stenographers . . To.
17 Junior Field Officers 325—15—475—EB—20—575
1 S.AS. Accountant . 270—15—435—EB—20—575 (plus
209, of basic pay as Special
Pay).
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Non—Gazetted—contd.
Design Artist .
Junior Investigators’ .
Investigators
Statistical Assistants .
Economic Investigators
Marketing Analyst
Stores Supervisors . .
Assistant Manager (M.E.U.)
Reception Clerk
Assistant Design Artist
Junior Accountants
Preservation Assistant
Technical Assistants
Draftsman-cum-Artist

1 Sales Assistant

] e =N = NN W (V.

-
=

8 Upper Division Clerks

1 Upper Division Clerk (Cashier) .

Lower Division Clerks

2 Stores Clerks
9 Steno-typists

-

Preservation Assistant (Operator)

Binders .

Staff Car Driver
Gestetner Operator
Daftries .

Peons

Chowkidars

Farash

Sweepers.

-
W W OWW i =N

175 Total Non-Gazetted

Rs.

325—15—475—EB—20—575
210—10—290—15—320—EB—15—
42s.

205§—7—240—8—280
130—§—160—8—200—EB—8—
256—EB—8-—280—10—300
130—5—160—8—200—EB—8—
256—EB—8—280
130—5—160—8—200—EB—8—
256—EB—8—280—10—300 plus
Rs. 30/—Special Pay.
110—3—I131—4—I155—EB—4—
175—5—180
0.
110—3—I31—4—I155—EB—4—
175—5—180 plus Rs. 20/~ Spe-
cial Pay. ‘
110—4—150—EB—4—170—§—
180—EB—s5—200 7073
100—3—130
110—3—I31—4—139
80—1—85—2—95—EB—3—I10
75—1—85—EB—2—095
70—1—80—EB—1—S85
70—1—80—EB—1—385
70—1—80—EB—1—S85
70—1—80—EB—1—85
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Posts Designations Scale of Pay
No. :

Regional Offices

Gazerted
Rs.
°s Deputy Directors . . . 700—40—I1100—50[2—1250
Non-Gazetted.
2o Superintendents . . . 350—20—450—25—575
14 Junior Field Officers . . 325—15—475—EB—20—575
9 Investigators . . . . 210—I0—290—I15—320—EB—
I15—425
10 Upper Division Clerks . 130—5—160—8—200—EB—8—
256—EB—8—280—10—300
3 Stenographers . . . . Do.
6 Lower Division Clerks . . 100—3—I131—4—155—EB~-—4—
175—180
s Daftries . . . . . 75—1—85—EB—2—95
4 Peons . . . . .  70—1—80—EB—1—85
4 Chowkidars . . . . Do.
s§7 Total Non-Gazetted
Administrative Units
Gagetted
2 Administrative Officers . . 275—500
Non-gasetted
2 ,Accountants . . . . 160—330
2 Technical Assistants . . 160—330
3 UDJGs. . . . . . 80—220
1 Accounts Clerk . . . 8o0—220
1 Typist . . . . . 60—130
2 Peons . . . . . 30—I;2—35
2 ,Chowkidars . . . . 30—I/2—3¢

13 Total Non-Gazetted
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APPENDIX VI
(Vide Para 45)

AN AGREEMENT MADE the thirtieth day of October, nineteen hund-
red and fifty-two BETWEEN the President of India (hereinafter called
“the Government” which expression shall, where the context so admits,
include his successors.and assigns) of the one part and the Indian Co-operative
Union Limited, New Delhi a society registered under the Cooperative So-
cieties Act, 1912 (II of 1912) (hereinafter called “the Society ) of the other
part. e

WHEREAS the Ministry of Commerce and Industry are running de-
partmentally a Central Cottage Industries Emporium located in the Queens-
way Barracks, New Delhi, since the year 1949.

AND WHEREAS the Government have agreed at the request of the
Society that the establishment known as the Central Cottage Industries
Emporium (hereinafter called “‘the said Emporium’’) shall be run by the
Society AND WHEREAS for the purposes of running the said Emporium
the Government and the usual offices more particularly described in the
Schedule hereunder written furnished as noted in the list attached—Ap-
pendix I (hereinafter called ‘“‘the said premises”) AND WHEREAS THE
SOCIETY have offered to hire the said premises and furniture for the pur-
pose of running the said Emporium and Government have agreed to their
doing so on the terms and conditions htereinafter mentioned :

NOW THIS DEED WIHNESSES and the parties hereto hereby agree
as follows :—

I. The Government have let and the Society have taken on lease the
said premises from the first November nineteen hundred and fifty-two to the
thirty-first October nineteen hundred and fifty-five.

II. The Society convenants with the Goverfiment as follows:— |, .

(1) The Society shall pay to the Government monthly by way- of rent
during the term hereby granted for the said premises a sum of Re. 1/- (Rupee
one only) per month. The rent shall be paid at :he close of each month to the
Estate Officer, Government of India, or as may be directed by the Government,

(2) The Society shall pay to the Estate Officer or as may be directed by
the Government, charges for caretaking and for supply of electric current
and water consumed in the premises let to the Society once a month at the
rates prescribed from time to time.

(3) The Government will be responsible for the normal maintenance of
the said premises according to the Central Public Works Department stan-
dards and the Society shall permit the officers and staff of the Central Pub-
lic Works Department to enter the premises for this purpose as and when
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required. The Society shall further permit the officers of the Central Pub-
lic Works Department as may, from time to time, be deputed by the Govern-
ment to conduct quarterly inspections of the premises ‘as also special ins-
pections whenever unusual climatic conditions render such inspections
necessary.

(4) The Society shall make additions and alterations and instal fixtures
and fittings in the said premises by way of temporary or permanent construc-
tions only after obtaining the previous consent of the Goverrment in writing
and apy such addition, alteration or installation shali be carried out by the
Society at th:ir own cost together with the cost of their restoration.

The said premises including fixtures and fittings are to be restored to the
Goverument in as good condition as originally received (fair wcar and tear,
acts ol God, riots or other civil commotion or enemy action excepted) at the
expiration or sooner determination of the lease, if so required by the Go-
vernment or otherwise the materials used in the additions, etc. will become
the property of the Goveri:ment.

(s) The Society shall be responsible for the repair and maintenance of

the furnitute and other fittings belonging to Government to the satisfaction
of Government.

(6) The Society shall also be responsible for all damages or losses to the
Government property in their use and shall be liable to make good any
such losses or damages excepting those due to reasonable wear and tear or such
as are caused by Storm, earthquake or any other irresistible force.

(7) The Society shall observe rigidly the rules for prevention and ex-
tinction of fire prescribed by the Chief Commissioner of Delhi.

(8) The Society shall not, during the continuance of these presents,
commit or suffer to be committed, any waste, spoil or destruction in or of the
said premises or the furniture and fixtures attached thereto.

(9) The Society shall not use or permit to te used the premises for any
purpose other than the purposes of the Emporium only and shall not exhibit
or sell anything which in the opinion of tke Goveinment might injure the
religious sentiments of any person.

(10) The Society shall not do or permit to be done anything on the pre-
mises which shall in the judgement of the Government (which shall be final)
be a nuisance, annoyance or disturbance to the Government or to the occu-
piers of any adjoining premises.

(11) The Society shall make no additions or alterations whatsoever
to the premises or the furniture or assign, transfer, uanderlet or otherwise
part with the said premises or any part thereof without the previous consent
in writing of the Government.

(12) The Emporium will bear the same title as at present, namely the
Central Cottage Industries Emporium, New Delhi and the Society will con-
tinue business with the main object of facilitating marketing of Cottage In-
dustries products in India ard abroad. The Society will take steps to
merge into the Emporium within one month the activities of Refugee Handi-

crafts run by them except such of the activities which are beyond the pur-
view of the Emporium.
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(13) The Society shall take over such stocks in trade of merchandise at
-present held at the Emporium on consignment basis as the Society considers
desirabl: on payment in full of the value of the stocks so taken. The full value
-of the stocks shall be calculated on the basis of selling price minus commission.
The other stocks will be held by the Government until such time as the
parties concerned have given assent to let the Society have their stocks on
.consignment basis as before.

(14) The Society shall also take over on payrilent at book value all the
merchandise belonging to the Government kept at the Emporium for sale.
“The list of such goods with prices is indicated in Appendix II.

(15) The Society shall accept two Members nominated by Goverpment

-on the Committee to be formed for the management of the Emporium. The

Society shall at all times during the continuance of these presents endeavour

to give effect to reasonable directions and instructions given to them by Go-

vernment through their representatives or otherwise and by the Cottage In-

dustries Board, with the object of facilitating marketing of cottage industries
products in India and abroad. :

(16) The Society shall keep proper accounts of all goods and mer-
chandise received by them and of the particulars of the sale thereof and of all
sums of moneys received by them and of all credits given on account of any
such goods and of all other matters and transactions concerning the sale of
such goods or merchandise and such accounts shall at all times be open to
the inspection of the Government who shall have liberty to take copies or
extracts of or from the same or any of them.

(17) Either party may at any time terminate this agreement by giving to
.the other thres calendar months’ notice in writing.

When the arrangements are so terminated, the Soceity shall hand over
the said premises, furniture and ﬁt]:mgs back to Government in the same
coadition as they were in when originally given to them.

III. (@) The Government shall reimburse to the Society the reasdnable
loss, if any, which the Society may incur on the running of the Emporium upto
but not exceeding the maximum limit of Rs. 18,000/~ (Rupees eighteen
thousand) during the first year of its running and upto such lower limits for
such contingent losses in the two succeeding years as Government may
reasonably determine. The profit and loss accounts prepared by the So-
ciety’s auditors will be subject to Government scrutiny.

(b) During the current financial year, namely 1952-1953 Government
will consider the Society’s request for the grant of aloan not exceeding a sum
of Rs. 2 lakhs (Rupees two lakhs only) on terms and conditions to be mu-
tually agreed upon.

IV. In the event of the Society being dissolved and wound up under
the provisions of the Co-operative Societies Act, Government shall have the
power to terminate the agreement forthwith without previous notice.
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SCHEDULE ABOVE REFERRED TO

All that premises which is now occupied by the Central Cottage In-
dustries Emporium and located in the ground floor of what is known as
Block ¢ A’ of Queensway Barracks situate at Queensway, New Delhi, con-
taining by admeasurement 4921 sq. ft.

IN WITNESS WHEREOF the parties hereto have set their hands the
day and year first above written.
Signed by

for and on behalf of the President of India in the
presence of

Y
2.

Signed by

in the presence of
I.

2



APPENDIX VII
(Vide para 54)

Note on the Design Organisation for Handicrafts in Fapan

Improvement and development of designs of products of small scale
industries including handicrafts in Japan is being looked after by the Govern-
ment and for this purpose the Central and State (Prefectural) Governments
have set up design centres. Almost every local Government has its own
technical research and designing institute where studies as well as propagation
of scientific and artistic improvement of industrial arts and designing are
undertaken particularly on these products which have traditionally been pro-
duced in the state and also which due either to the existence of raw materials
and tradi.ional skills combined with them or to the possibilities of adoption
of methods of production from outside, are expected to open up new market
both domestically and abroad.

“In 1928, the Government of Japan, Ministry of Trade and Industry,
established an Industrial Arts Institute in SENDAI City for the purpose of
improving and developing designs of traditional crafts practised in the North-
Eastern region of Japan. In 1936, the scope was extended to industrial arts

% J‘as a whole. In 1940, the Head Office was moved to TOKYO. Since then,
ts activities have increased manifold and at present the Institutc has two
ganches—the one in Sendai and the other in Kurume city in the West-South
pan. The institutes are extensively equipped with machines, instruments,
laboratories for conducting research and experimentation in tools, techniques,
materials, and designs of improved type and are managed by experienced
master-craftsmen, technicians, design-artists and scientists. The main func-
tions of these institutes are :—

(a) Studies on domestic and foreign industrial arts §

The institutes communicate and exchange the information with foreign
organisations connected with industrial designing and prepare
samples of products, these central Government Institutes
collaborate their work on technical research and dcsigning
with the work of the State Government research insfitutes
to avoid duplication of work and to disseminate the results of
the research carried cut by the institutes.

(b) Studies in Designing - B '

The institutes study all types of products from both aspects ; functional
as well as outward appearance. In order to find out the costs of
improved designs evolved studies of production techniques are
also carried out.

L= o Ny

(c) Studies on “Good Designs” and trial manyfacture of samples _ ia

The institutes conduct studies in “Good Designs’® that make full use
«of. Japanese characteristics and will become products of export
trade. They make trial samp’es, send them to foreign im porters
to see their reaction and give suggestions;to domestic manufa cturers

and traders.
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(d) Studies on work technigues

The institutes make exhaustive study of the production techniques
and suggest improved and new type of materials and production
techniques to the manufacturers. They also admit trainees from
amongst both Government officials and private concerns, foreign
trainees inclusivs. T

(e) Studies in Analysis of Products

In order to make clear the points of improvement and show the way®
. to produce really creative products to the craftsmen, the institutes
conduct comparative analysis of domestic and foreign products and

data thus obtained are made available to all the interested parties.

*8f) Testing and studying of raw materials

The institutes carry out scientific study of materials both on physical
and chemical aspects with the help of testing and measuring
instruments particularly in regard to the surfacing materials.

(g) Studies on packaging techniques

The institutes at Tokyo conduct testing and research in all types of

packaging materials and suggest the designs and structure of
packages.

(h) Propagation of guidance work

The propagation of the research achievements of the institutes is pro-
moted through exhibitions, study courses etc. while consultation
service on designs and technical aspects is conducted at the ins-
titutes so that the queries can be replied with the aid of machines,
charts, demonstration, etc.

(i) Trade Promotion

These institutes send designer artists abroad (generally to US and
Europe) to study trends in designs. Foreign Designers are also
invited to Japan to give on-the-spot design assistance to the manu-
facturers and help them in producing articles which will find

.« sizeable demand in foreign centres. There are about 100 Gov-
ernment design centres spread throughout the country which
are financed by the Central/State Govts./Municipalities. The
designers and scientists of all these institutes meet once a year
with a view to knowing the progress made by the other institutes
and discuss common problems.

Thus, the main functions of these Government Industrial Arts Institutes
are to study and prepare new and better designs, materials, tools and techniques.
These institutes study the market trends at home directly’ and follow up the
foreign market trends through the publications and notes prepared by JETRO
(Japan Export Trade Promotion Agency). Export promotion of Japanese
products in the light of discussions held and suggestions received from foreign
buyers at the time of exhibitions held in foreign countries is one of the impor-
tant functions of JETRO . JETRO is a semi-Government organisation.
Since the time of resumption of export trade after the war till 1958, the Go-
vernment of Japan had given 6 million dollars to this organisation towards
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fund-capital. JETRO is not allowed to use this fund-capital but can utilise:
the interest on the capital amount. Japan Government’s budget for JETRO
in the year 1958 was 3 million dollars including dues and centributions received
from industrialists, State Governments, banks, shipping, transport companies
etc.

JETRO has branches in the foreign countries. Iis overseas offices
display Japanese products, study the reaction of the purchasers and furnish
information on exports to Japanese manufacturers/expcrters. For evolving
new and better designs for exports, JETRO invites foreign designers who work
in collaboration with Industrial Arts Institutes at Tokyo, Sendai and Kurume.
Foreign designers are also taken to artisans’ workshops for apprising them of -
the modern tastes and trends in designing and to provide suggestions for
more exportable production of the articles. For making samples with new
and better designs, JETRO provides grants and subsidies to the arti&ths and
sends the samples to Departmental Stores for approval.

Every year JETRO deputes 3—4 designers to Arts Centre School, Los
Angles (US) and 3—4 designers to Design Institutes in Europe, one to Stock-
holm (Sweden), one to Copenhagen (Denmark), one to West Germany and one
to Milano in Italy (Brera Technical College) for higher training in designing ;.
509%, of the cost of training is paid by JETRO and the remaining 509 is borne-
by the selected candidates or his employers.
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APPENDI{ IX
(Para 92)
Composition of the Board of Directors of the Indian Handicrafts Develop-
ment Corporation Lid.

Chairman

o

Shri Govind Narain, Chairman, State Trading Corporation of India Ltd:
Durectors "

Shri S. N. Dandona, Chief Executive Officer, All India Handicrafts Board.

Shri L. C. Jain, Member-Secretary, All India Handicrafts Board
(non-official).

Shrimati K. Shiva Rao, Vice-Chairman, All India Handicrafts Board
(non-official).

Shri C. V. R. Panikar, Dy. Secretary, Ministry of Finance.

Shri A. Visvanath, Deputy Secretary, Ministry of Commerce &
Industry.

Shri B. N. Chatterjee, Managing Direcior.

64



APPENDIX X
{Vide Para 100)

(Rs. in lakhs)
1957 1958 1959 1960

Woollen Carpets and Druggets 419°0 4516 492°5 484°0
Art Brassware . . . 96-2 99°6 1442 1633
Wased Carvings . . 11-3 12-8 15°1 18°1
‘Woollen Shawls and Lohls

Travelling . . 11-7 9:7 12°3 16°9
Synthetic Stones . . . 164 14°3 8-8 4°6
Ivory Manufactures . . 5°1 49 10°5 4'9
Textile Fabrics . . . 117 12°9 77 5-9
Bangles & Beads . . . 34 2-1 6-0 6-9
Other items . . . 61-6 60-0 67-1 68-5

636-4  667°9 7642 7731
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APPENDIX XI

Summary of Conclusions|Recommendations

Reference

to Para Summary of Conclusions/Recommendations
Serial No. of ,
No. the
Report

I 2 3 e

I 46 The All India Handicrafts Board is an advisory and
consultative body. It has undertaken the imple-
mentation of certain central schemes formulated
by it and is functioning as an executive wing of the
Ministry. It is not common for advisory Boards to
be invested with executive functions. If they are,
the system is open to criticism on the grounds that
neither the discipline of a Government Department
nor the responsibility and accountability of a statutory
or corporate body attaches toit. The Secretary of
the Ministry admitted that it was not normal for
an advisory Board to be invested with executive
functions & that such an arrangement was open to
a number of objections but the system had worked
well in practice. The Committee recommend that
the question regarding the status and functions of
the advisory Board may now be examined by
Government so that they conform to the normal and
accepted pattern.

2 7 It is seen that the handicrafts producers or artisans are-
not represented on the Board. To bring practical
experience to bear on the policies and programmegs.of
the Board, the Committee would suggest that the
representatives of the handicrafts producers should
be associated with the Board.

3 8 The tenure of non-official members of the Board has
varied from time to time. It is rather surprising
to note that at the initial constitution of the Board in
1952 and its reconstitution in 1954, no tenure was
fixed. In 1957, the tenure was prescribed at 3 years.
In 1960, it was changed to two years. The Committee
would recommend that a suitable tenure for the
membership of the Board may be fixed which would
also enable the introduction of fresh blood from time

to time. The Secretary of the Ministr eed
that a definite tenure was desirable. y o
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4

5

7

9-10

12-13

15

18-19

The Board has a Standing Committee for the expe-

ditious examination of schemes and proposals. This
committee takes all decisions on behalf of the Board
and is empowered to appoint sub-committees/panels of
experts to deal with specific problems  or groups of
problems. The schemes and sanctions for expenditure
accorded by the Chief Executive officer under the
powers delegated to him are also required to be ap-
proved by this Committee. No formal delegation of any
powers has been made to it. It is not common for an
advisory Board to have a Standing Committee nor is
it common for such a Standing Committee to be
appointed by Government and in practice to exercise
powers which are not possessed by the parent body.
The Secretary of the Minisiry agreed that the posi-
tion was to that exten: anomalous and that it was not
necessary for the Standing Committee to approve
schemes sanctioned by the Chief Executive Officer.
The Committee suggest that these anomalies should
be removed.

The Board has a non-official Member-Secretary and a

Chief Executive Officer. The Member-Secretary acis as
Secretary of the Board and its Commit:.ces and main-
tains contact & liaison with other all-India Boards and
with State Govts. at the ministerial level on behalf of
the Board. The Chief Executive officer is reponsible
for the implementation of the decisions of the Board
and its proper functioning etc. The Committee feel
that the system of having two parallel functionaries
is not always conducive to smooth and harmonious
working of any organisation and may on occasicns
cause avoidable delays. As the Secretary of the
Ministry agreed, there could be deadlocks in the
present set up and it would be better to have an
Assistant Secretary instead of the Chief Executive
Officer. In this connection, the Committee under-
stand that in the case of the Small Scale Industries
Board, the Member-Secretary of the Board is an
official under the Development Commissioner,
Small Scale Industries, who is the Chief Executive
Officer of that body. The Committee regret that
such an anomaly should have been allowed to arise
and continue for so long and suggest that it may be
remedied without delay.

The organisational setup of the Board does not

conform to normal pattern and stands virtually
sui-generis. The Committee would urge that the
organisational set up of the Board should be placed
on a proper footing.

Out of a total expenditure of Rs. 205-48 lakhs incurred

by the Board during the Second Plan period, the
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22

23

24

28

expenditure on establishment alone was Rs. 45-12
lakhs i.e., 21-96 per cent. The annual expenditure on
establishment has gone up from Rs. 2-72 lakhs in
1955-56 to Rs. 14.41 lakhs in 1960-61 i.e. a rise of
429 per cent. The increase is most marked under
Pay of Officers. The Committee feel that the staff
in the Headquarters Office is on the high side and
that there is scope for reduction. Further there
is no rationale in the nomenclature of various posts
at the lower level. They, therefore, recoffmend
that the establishment of the Headquarters Office may
be reviewed with a view to placing it on a rational
basis and eliminating unnecessary staff.

Since the States have strengthened their development

organisations and the progress of their schemes could
be watched through periodical reports and inspec-
tions, the continuance of the regional offices of the
Board needs to be closely examined.

There is a general tendency among the various all-

India  organisations to set up their own regional
offices. Apart fiom entailing heavy expenditure by
way of rent and contingent charges etc. the outlook
of the regional offices is likely to be confined
to looking after the interests of the areas where they
are located rather than to those of the whole of their
region. The Committee feel that with the strengthen-
ing of the State organisations and the availability of
quick means of communications these days,
it should not be difficult to do away with the regional
offices and for the States to discharge all their func-
tions. They would suggest that the matter may be
examined by Government and the need for different
regional offices set up by various organisations for
development of industries may be reviewed.

The Committee are not convinced of the necessity

for setting up the two administrative units especially
when there were regional offices of the Board at
those places which could have performed their
functions. As agreed to by the representative of the
Ministry, the units could be merged with the regional
offices of the Board at those places. The Committee
trust that urgent steps would now be taken to
merge these units with the regional offices.

The State-wise allocation made as a result of annual

Plan discussions did not conform to the original pat-
tern. In the case of certain States the revised
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I2

13

14

i5

30

3I

33-34

36-37

allocation was even larger than the original. The
Commit:ee suggest that the principles that should
normally guide allocation and re-allocation of
resources to the States need to be set out.

The Central Government has been giving financial

assistance to the States for handicrafts as also other
small industries schemes since the beginning of the
First Plan. The procedure of receipt and examina-
tion of development schemes for handicrafts had
been in operation since 1952. The experience gained
should have been adequate enough for the Board to
indicate the lines on which the schemes were to be
formulated by the States and submitted for approval.
It is surprising that it took six years for the Govern-
ment to simplify the procedure. The Committee
trust that Government would take adequate steps
to ensure that any procedural difficulties or prob-
lems that are thrown up in future are solved promptly.

While the actual expenditure in the States of Andhra

Pradesh and Madras has beea equal to the alloca-
tion, in other States, especially Assam, Bihar, Kerala,
Mysore and Orissa, it has been far below
the allocation. Success in the small industries
sector depends on the full cooperation of the State
Governments, and their expeditious implementation
of these schemes. The Committee hope that the
Board would take special measures to assist and
guide the States, particularly those which are still
lagging behind in their programmes of development of
handicrafts.

While the States of Assam, Bihar, Bombay, Madras,

U.P. and West Bengal received nearly 609, of grants
and 409, of loans from Central Government, the
States of ] & K., Kera'a and Orissa received about
60%, of loans and 409 of grants. The Committee
hope that the overall proportion of grants and loans
fixed for various States will be maintained in actual
practice during the Third Plan period and that the
States will take full advantage of the revised procedure.

The development priorities do not seem to have been

followed at the time of examining the State schemes.
The Committee feel that the Board should have a
clear appreciation of the problems relating to the
handicrafts in each State and on that basis should
indicate, in consultation with the State Governments,
the lines on which development of handicrafts ought
to be achieved in the various States so that there is no
haphazard formulation of the development schemes
by the States. It is also necessary that physical and

- financial targets for schemes are laid down and the

progress watched periodically.
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16 38-39 The total expenditure actually incurred on Central
schemes has been of the order of Rs. 205-48 lakhs.
It has exceeded the Plan allocation by Rs. 35-48
lakhs. The Committee have discussed the various
Central schemes in detail in the report later on. They
have commented on the need and desirability for
starting the various schemes by the Board. Since
the development of small industries, including handi-
crafts, is the primary responsibility of the State Gov-
ernments, the actual execution of the schemes relating
thereto should be left to the State Governmegts as
far as possible.

17 42-43 Some of the purposes for which grants have been given
by the Board to various private institutions do not
appear to relate exclusively to the development of
handicrafts. Further grants have been given to meet
the entire expenditure on various kinds of craft
training to the private institutions which were not
engaged in that type of training before. The Com-
mittee feel that there is no well defined criterion for
the selection of private institutions for giving grants.
The need for entrusting the training and other
schemes to these institutions is not quite apparent,
especially when the Board and the State Govern-
ments are already executing these types of schemes.
themselves. It is also likely that these institutions
are receiving grants from various other sources for
allied purposes. Further the meeting of entire
expenditure by way of grant without a reasonable
contribution by the institutionconcerned does not
appear to be sound. The Committee are, therefore,
of the opinion that the selection of the institutions and
the schemes to be entrusted to them should be done
after careful thought and investigation so as to ensure
that it fulfills a definite development programnte and
on recommendation of the concerned State Govern-
ments. The Committee suggest the need for a clear
policyin this regard.

18 44—48  Out of the total financial assistance of Rs. §5-61 lakhs
given by the Board to the private institutions during
the Second Plan period, the amount advanced to the
Indian Cooperative Union alone was Rs. 34-94 Iakhs.
Rs. 2135 lakhs as loan and Rs. 13- 59 lakhs as grants.
In this connection the Committee note that the main
office bearers of the Board, on whose recommendation
grants and loans are sanctioned by Government, are
also the principal functionaries of the Indian
Cooperative Union which is the main beneficiary.
Such an arrangement is not in keeping with the
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canons of financial propriety. The Secretary of the
Ministry also agreed that it was not a desirable
pattern. The Committee recommend that govern-
ment may examine the matter immediately to ensure
that there is no inhibition in the way of the Board
performing its functions with the  necessary
objectivity.

No targets of performance in respect of handicrafts

have been fixed with reference to the objectives laid
down in the Third Five Year Plan. The Committee
trust that the Board would take necessary steps to-
lay down targets and to watch progress.

A large number of designs developed by the Design

Development Centres lie without being utilised by
the industry for commercial use. Even those passed
on to the craftsmen are not being followed up to see -
the extent to which they have been successful com-
mercially. It is somewhat difficult to assess the
-impact of these centres in improving and developing
the designs of traditional crafts.

In addition to the four regional design centres of the
Board,the various State Governments have also set up
thier own design centres wi.h the financial assistance
provided by the Board. Further, some of the
Board’s Pilot centres too are engaged in preparation
of designs and grants have aiso been given to
private institutions for this purpose. The Co-
mmittee understand that in Japan there is one Central
Design Institute and other design centres are in States.
They feel that any kind of centralisation would not be
favourable for the growth of the various kinds of design
forms which have evolved in different parts of the
country over a long period. The growth of crafts
designing could take place in traditional places of the-
crafts and could best be fostered by the State Govern-
ments. The Committee recommend that the Board
may undertake a detailed study of the design organisa-
tion in Japan with a view to profiting by their ex-
perience and evolving a suitable design development
organisation in the country. The representative
of the Ministry admi:ted that it was worthwhile
to study the Japanese system.

Apart from the Pilot Centres of the Board, the State-
Governments have also set up a nuraber of training
and production centres and their functions overlap
to a certain extent. The rerresentative of the Board
stated that thcy were negotiating with the State

Governments to take over their centres and that

during :he Third Plan pericd their would be no

pilot centre under the direct supervision of the

Board. The Committee welcome this action of the

Board and hope that the various pilot centres would

ge handed over to the State Governments at an early
ate.
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Injthe nine pilot centres for training, a total number of

SII trainees were trained during the Second Plan
period. The total expenditure incurred on these
centres was Rs. 7:73 lakhs (Rs. 7-12 lakhs
recurring and Rs. 0-61 non-recurring)—which works
out to Rs. 1,513 per trainece. The representgtive of
the Ministry admitted that at present the expenditure
per trainee was high. The Committee trust that till
the centres are transferred to the State Governments,
the Board would take suitable steps to control effectively
the expenditure on the various pilot centres and to
ensure optimum utilisation of their capacity.

The Committee note that there are various organisa-

tions imparting training in management of emporia/
salesmanship and cooperation. The Committee feel
that it would be desirable if the various organisations
pooled their resources and provided such training on
a common regional basis at different centres. They,
therefore, recommend that the feasibility of having a
joint programme of training in this regard may be
examined by Government.

The Committee regret that the Board should have taken

about eight years in setting up the Research Centre
and staffing it properly.

Apart from the Research Centre at Bangalore, research

in improvements and innovations of certain specific
crafts is also being carried out at some of the Pilot
Centres of the Board. The representative of the
Board agreed that the Bangalore centre would be
taking over the entire research works. The Committee
trust that the Board would soon take necessary steps
in this direction.

(i) The Committee recommend that the suggestions made

by Shri N. Fukuoka in his survey Report (1959) and
the International Labour Organisation in their Re-
port (1961) regarding the introduction of partially
mechanised  production methods in handicrafts
may be examined and effective steps taken to imple-
ment them. (ii) The feasibility of having
common facility centres both for the ' handi-
crafts and the small scale industries, may be con-
sidered.

The total financial assistance given to the various

emporia/sales depots during the Second Plan period
amounted to Rs. 97-15 lakhs (Rs. 51-84 lakhs as
loan and Rs. 45-31 lakhs as grants), while the increase
achieved in annual sales during the same period
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was Rs. 72 lakhs only. Thus compared with the:
funds advanced, the increase achieved in annual sales
does not appear to be commensurate.

The low sales by the State run depots compared to
the sales by Cooperative Societies 1is striking. 98
of the State run emporia have only a sales of Rs.
105°43 lakhs—making an average of little over
Rs. 1 lakh per emporia. While 8 emporia run by Co-
operative Societies have sales of Rs. 59-16 lakhs which’
shows an average of over Rs. 7 lakhs per emporia. It
has also to be noticed that the Central assistance to
these Cooperatives is very much less than to the State
run emporia. This poor performance of the State run

" emporia receiving substantial assistance by way of
grants and loans needs immediate looking into and steps.
being taken to remedy the situation.

Under the pattern of financial assistance for handicrafts:
50% of the recurring and 50% of non-recurring ex-
penditure of the emporia and sales depois is met by
the Central Government as a grant. Their require-
ments of working capital are met by loan. The
Committee are well aware of the importance of mar-
keting in the development of the handicrafts industries:
but they feel that assistance in this regard should be
directed towards stimulating a self sustained effort
and making the emporia/sales depots self supporting
within a reasonabde time rather than extending protec-
tion indefinitely which may encourage stagnation.
They trust that a review of the pattern of financial
assistance will be carried out with this end in view..

Itis seen that out of 52 exhibitions 29 had been held

in Delhi alone. No exhibition has so far been held
in certain States like Punjab, Madhya Pradesh and
Bihar. It is desirable that exhibitions shculd be held
in different parts of the country from time to time
and not largely confined to Delhi only.

Though the Board has undertaken a number of surveys

complete information about t he total number of han-
dicrafts, their  activities, capital  invested,
production, employment, wages and levels of earnings
of artisans etc. is still not available. The Committee
would recommend that a comprehensive area-wise and
craft-wise survey of the existing as well as potential
handicrafts be undertaken.
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especially from financial institutions are very meagre.
In this connection the Committee understand that in
Japan credit is easily forthcoming from financial
institutions and no financial assistance is ordinarily
given by Government Departments. The Committee
hope that the measures being taken by the Board to
facilitate flow of funds from cooperative and com-
mercial banks would considerably enlacpe bank
lending facilities to handicrafts and that the provision
of credit by Government Departments would be
gradually done away with.

To facilitate supply of imported raw materials Govern-
ment have now introduced two schemes under which
raw material is made available against the export of
finished goods manufactured out of them. As export
trade in handicrafis is largely in the hands of people who
are not actual manufacturers themselves and there is
always a temptation to sell the imported raw material,
which is in short supply, at a very high price, the
Committee feel that a system should be devised where-
by artisans will be abie to obtain their requirement
at reasonable priccs. This purpose can best be
achieved by setiing up raw material depots by Co-
operatve Societies or associations of the artisans, as
appears to be the case in Japan. They recommend
that the matter may be examined by Government.

The Committee recommend that the matter regarding

housing the central crafts museum’s exhibits
in a wing of the National Museums may be examined
further. In case the National Museums are not
able to take over the exhibits, it is necessary that a
separate building should be provided for the display
of exhibits of the Crafts Museum.

The Committee are doubtful of the usefulness of the

Craft Museums proposed to be set up by the Board in
rural areas. The Secretary of the Ministry also
admitted that these museums might not produce
commensurate results.

82-83 So far there has not been much progress in introducing

quality control for handicrafts. In a competitive
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market with an alert clientele, quality control, apart
from its social and moral obligation, has become a
practical necessity. The Committee hope than an
early decision will be taken regarding the introduc-
tion of compulsory quality control, wherever it is
possible.

Considering the lakhs of craftsmen scattered all over

the country, it would appear that the cooperative
form of organisation in handicrafts has not so far
made much headway. The Committee trust that the
Board will formulate suitable programmes for accelera-
ted development of industrial cooperatives for handi-
crafts and set forth annual targets to be attained.

Most of the trade associations in handicrafts are of

very recent origin and are small in number. It
needs no emphasis that trade associations can play a
leading role in poviding various kinds of common
services like supply of raw materials, dissemination of
techitical and organisational know-how etc. to their
constituent members. The Committee feel that
there is considerable scope to develop trade associa-
tions in the handicrafts and recommend that suitable
measures may be evolved to encourage the formation
of such associations.

That the Indian Handicrafts  Development

Corporation is being merged with the State
Trading Corporation as its subsidiary, so soon after
its constitution, clearlv indicates that the need for
it was not fully examincd at the time of its setting
up. However, the Committee welcome the de-
cision to integrate the Corporation and the Handloom
Export Organisation under the State Trading Cor-
poration and hope that it will be implemented at an
early date.

The Committee note that Government are not clear

in their mind as to whose resronsibility it is to be in
charge of export promotion whether it should be left
to the Handicrafts Corporation which may become
subsidiary of State Trading Corporation or whether
the Handicrafts Board should continue to administer
export promotion. It is time that the Government
decided cne way or the other instead of allowing these
two agencies to perform the same function. Now
that the decision to merge the Handicrafts Corpora-
tion with the State Trading Corporation had been
taken, the Committee feel that the work of export of
handicrafts may well be left in the hands of the Cor-
poraticn. In any case the Committec consider it is
time for the Government to comre to a definite deci-
sion in the matter and clearly demarcate the functions
of the Board and the Corporation and avoid duplica-
tion of agencies. e
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The Committee suggest that the feasibility of associating
the exporters with the working of the Corporation
either directly or through advisory committees may
be examined, so0 as to enable their problems and
requirements to be fully appreciated.

The Committee hope that a review of the question of
combining the regional centres of the Corporation
and the Handloom Organisation and designating them
as all-India show rooms will be taken without any delay.

The Committee are not happy about setting up separate
development centres to meet export and internal re-
quirements. They consider that the work relating to
the organisation of production whether to meet
internal or external demand should be done by the

same agency which should naturally be the Board.

The annual exports of handicrafts have fluctuated
beiween about Rs. 6to 8 crores during the last
decade. The exports have at no time even reached
the level of exportsin 1951-52 when it amounted to
Rs.796-98lakhs. There has, however, been an im-
provement in exports since the setting up of the Cor-
poration in 1958. While the Committee note with
some amount of satisfaction the upward trend in
recent years, they feel that there is yet a large leeway
to make up the vast market potential abroad. They
hope that the Corporation would take more effective
measures to boost up exports by a continuous study
of foreign markets and their requirements.

The exports of woollen carpets from India to United
Kingdom declined from 13,85,721 square yds. in
1959 to 12,72,372 square yds. in 1960. Since the
carpets and druggets are the major items of exports,
the Committee suggest that special measures may be
taken to increase their export.

The Committee suggest that information regarding the
volume and value of exports of handicrafts should be
published in the Annual Reports of the Corporation
which are presented to Parliament.

No general survey to determine export potential of Indian
handicrafts in the various countries of the world has
so far been conducted. The Committee feel that
there is need for a comprehensive survey to find out
the potentialities of foreign markets for Indian goods
including handicrafts. The Secretary of the Ministry
admitted 1he desirability of such a survey. The
Committce suggest that necessary steps to conduct
such a survey may be taken.
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105-106  The financial assistance rendered by the Corporation
constitute a very small fraction of the total exports.
Further, *he assistance has been availed of by a few
parties only and all others seem to have raised the
necessary resources on their own. The Committee
feel that the provision of financial assistance to the
: Industries should be left to the financial institutions.
In this connection, they understand that Government
have recently accepted the recommendations of a
Working Group to enlarge bank lending facilities to
the exporters. The Committee suggest that after this
decision is implemented, Government should examine
the need for the Corporation to operate its financial
assistance scheme. Meanwhile, the scheme should
be given the widest pubhcxty so that more exporters
may take advantage of it in augmenting the country’s
exports.

49

50 108 The Committee are doubtful of the propriety of grant-
ing a loan of Rs. 1 lakh to the Indian Co-operative
Union in 1959 for w0rk1ng capital, particularly when
no such loan is being given to others. In this con-
nection, they would refer also to para 47 of the
Report.

§I 109-1I0 At present inspection of handicrafts meant for export
under the pre-shipment inspection scheme of the
Corporation is purely voluntary. The Committee
feel that to obviate complaints from foreign importers,
pre-shipment inspection is necessary. They suggest
that the desirability of making it compulsorv for as
many products as possible may be examined.

52 111—113 There are various Government agencies and
private institutions engaged on export promotion,
such as the State Trading Corporation, the Indian
Handicrafts Development Corporation, the National
Small Industries Corporation, the All India Handloom
Fabrics Marketing Cooperative Society and a number
of Export Promotion Councils. Each of these orga-
nisations appears to be working in separate compart-
ments and there does not seem to be a coordinated
effort in the matter. The Committee recommend
that Government may examine and review the work-
ing of various Jorganisations opearting in the field of
export promotion with a view to reducing their multi-
plicity and bringing about coordination and thus
effecting economy and efficiency.

53 115—118 [(:) The Corporation is functioning as a developmental
and promotional body. Its expenses are being met

1798 (Aii) LS—7
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by Government grants and its working capital
requirements are being met from out of the share
capital, major portion of which remained unutilized
till 1959-60. As admitted by the Secretary of the
Ministry, the working capital requirements should
have been financed by way of loans There is thus
no incentive for the Corporation to economise and
operate on busines sprinciples.

(i) The Committee do not appreciate why d'évelop-

mental and promotional functions should be entrusted
to an organisation set up under the Companies Act,
as performance of such an organisation can be
evaluated only if it works on business and commercial
principles. They feel that the Company form of
Organisation, which has its own share capital, is not a
proper device for undertaking developmental and pro-
motional activities. In this connection they would
also refer to para 7 of their 8oth Report wherein they
have suggested that the Company form should be
resorted to for organisations of a specified nature.




APPENDIX XII
(Vide Introduction)
Analysis of the recommendations contained in the Report

I. CLASSIFICATION OF RECOMMENDATIONS:

A. Recommendations for improving the organisation and working :
S1.Nos. 1,2,3,4,5,6, 17, 18, 21, 22,26, 41, 42, 43 and 44.

B Recommendations for effecting economy :
Sl. Nos. 7, 10, 23 and s2. -

C. Miscellaneous :
Sl. Nos. 8, 9, 11, 12, 13, 14, IS, 16, 19, 20, 24, 25, 27, 28, 29,30, 3I,
32, 33, 34 355 36, 37, 38, 39; 40, 45, 46, 47, 48, 49, 50, 5I, and
53.

II. ANALYSIS OF THE RECOMMENDATIONS DIRECTEp TowaRDs ECONOMY :

Serial No. as per

No. sumonf}ary Particulars
recom-
mendations

I 7 For review of establishment of the Headquarters Office.

2 10 For merger of Administrative Units with Regional
ces.

3 23 For effective control of expenditure on various pilolt
centres.

4° 52 For reduction of multiplicity of organisations operating

in the field of export promotion.
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